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LEGISLATIVE ASSEMBLY
Wednesday, 318t March, 1943.

The Assembly met in the Assembly €hamber of the Council Hm.ise at Elevgh
of the Cloclsy Mr. President (The Honourable Sir Abdur Rahim) in the Chair.

e MEMBER SWORN : . _
Mr. John Philip Sargent, C.I.E:, M.L.A, (Government of India: Nominated
Official). : )

a ‘

STARRED QUESTIONS AND ANSWERS.
(@) ORAL ANSWERS. - -
PUROHASES BY INDIA UNDER LEND-LEASE ARBANGEMENT.

445. *Dr, Sir Zia Uddin Ahmad: (a) Will the Honourable the Finance
_ Member please mention the value of purchases made by India under the lend-
lease arrangement? ‘

(b) How much of this material was utilised by the Indian Industries?.

(c) How much of this material was consumed outside India? ) 4

(d) How much money did India spend on the reciprocal iend-lease “arrenge-
ment ?

{e) Under what head was the amount debited?

The Honourable Sir Jeremy Raisman: I would refer the Honourable Mem-
ber to paragraph 26 of my budget speech and the statement I made on this
subject on the 17th March, in my reply to the general discussion o2 the

Finance Bill.
Smaryr, Comns 1IN CIRCULATION.

446. *Dr. Sir Zia Uddin Ahmad: Will the Honourable the Finance Member
please state the total vaiue of small coins now in circulation, and the value of
such coins now in circulation? » ‘

The Honourable Sir Jeremy Raisman: The informatien is not available.

Dr. Sir Zia Uddin Ahmed: May I know whether the Honourable the Finance
Member has got any information about the number or value of coins in circu-
lation, assuming that all the minted coins are in ecirculation?

The Honourable Sir Jeremy Raisman: I am afraid we have not got that
information. After all, many of the small coins now in crculation have been
in circulation for a very long time. We only know the output of the mints
in recent years, but we do not know the total amount that was in circulation
before. -

" Sardar Sant Singh: May I know the numbers which have been issued during
the last six months—roughly? .

The Honourable Sir Jeremy RaiSman: I gave some information about that
at the time of the debate in this House on this subject. I do not think I have
got the figures with me just now. I have given them and I have published
them more _than once. I think we indicated some months ago that we had
already put out an additional 1,800 million pieces since the beginning of the
war. .
Dr. Sir Zia Uddin Ahmed: Is it not a fact that these coins come back
to the Imperial Bank or the Reserve Bank and then they are melted and
fresh coins are minted? ’ :

The Honourable Sir Jeremy Raisman: No. It is not a fact that they are
melted when they come back. The onlv coins that are withdrawn from circu-
lation are coins which are so defaced that they are unfit for further curreney,
but coin§ which are quite usable are returned to circulation when they come
to the treasuries or fo the banks. -

Dr. Sir Zia Uddin Ahmed: The Honourable Member is aware that the
business has increased about three times. owing to the increase in the waces
of labourers. Has the Honourable Member taken any action.to increase the
minting of these small coins?

{1635 ) A

L
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The Honourable Sir Jeremy Raisman: Yes; I have taken every possible
action. The mints are working night and day, and we are constructing a third
mint.

Dr. Sir Zia Uddin Ahmed.: Whaf is the value of the coins which are minted
every day and circulated?

The Honourable Sir Jeremy Raisman: I gave statistics of that when I last
spoke on the subject: I have some figures here. 1 stated th#t the output.
of the two mints had been stepped up from 16 million pieces per month at thé
beginning of the war to 70 million pieces per month last summer and has now
reached the rate of 125 million pieces per month. Thus, both .the mints are
working 24 hours a day; that is the rate at which we are now putting them

" out—125 miilion pieces a month; and I can only say that if these things have
any meaning, then within a reasonable time an impression must be produced;
and when the hogrder realises that small coin is no longer to be an article of
scarcity, he will also pour out. his hoards and the country should be swimming
. in small coin.

Dr. Sir Zia Uddin Ahmed: Wlll the Honourable Member be pleased to give
“the figures of the newly-coined one-pice coin, with a hole in it?

Tho Honourable Sir Jeremy Raisman: At the time when this note was
written, we were minting 10 million single pice coins, a month. T would point

~ out thdt it is not desirable to increase the minting of single pice coins at the
_expense of other small coin, because the object is to put out sufficient small
coins to mobilise all the small transactions that are necessary and if you con-
centrate entirely on the smallest unit of currency then the effect of the increase
of output is less than if you also provided half annas and one annas and sc
on. -

Dr. Sir Zia- Uddin Ahmed: May I know whether these pice pieces are
actually in circulation or are they only kept in the banks, because I have not
seen this coin except with the Honourable Member and a member of the
Reserve bank? ' '

The Honourable Sir Jeremy Raisman: I have already said that it takes some
time before any new coin which is issued percolates to all parts of the country.
PREPONDERANCE OF EUROPEAN OFFICERS IN ORDNANCE INsPECTION DEPOT .

LAHORE CANTONMENT. .

447. *Bhai Parma Nand: (a) Will the War Secretary be pleased to state
if it_is a fact that there are various Ordnance Inspection Depots for mspec-
tion. of war material manufactured by Indian contractors? .

(b) Is it a fact that the biggest Ordnance Inspection Depot of the Northern
India is at Lahore Cantonment?

(c) Is it a fact ibhat the Ordnance Inspection Depot Lahore Cantonment, is
controlled by Europeau Officers?

Mr. C. M. Trivedi: (a) Inspection Depots exist for the inspection of stores
ordered on behalf of the War Department, whether the contractor is Indian
or Buropean.

(b) No. The biggest Depot is at Delhi.

(¢) No; in the Ordnance Imspection Depot, Lahore Cantorment, there is
one Major in command who is a European, -three Captains, one of whom is an
Anglo-Indian and the rest Europeans and two Lieutenants, one of whom if an
Anglo-Indlan and the other a European.

PREPONDERANCE OF EUROPEAN OFFICERS IN ORDNANCE INSPECTION DEPOTS.

448, *Bhai Parma Nand: (a) Will the War Secretary please state if it is a
fact that almost all officers in the Ordnance Inspection Depots drawing salaries
of more than Rs. 307 are Europeans? :

(b) Ts it a fact that highly qualified technical supervisors of Indian rationa-
lity are working under European Sergeants without any technical qualifications?

(c) Is it a fact that the number of Indian and Angle-Indian officers draw-
ing more than Rs. 400 as salary in the various Ordnance Inspection Depots of
Northern Indis is only three?

(d) Is it~a tact that Indian and Anglo-Indian officers workmg in these
Depote have made representations with regard to their promotions?
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(e) Is it a fact that great distinction is made between the European Officers
ahd the Indian and Angio-Indian officers in these Depots? .

Mr. C. M. Trivedi: (a) Yes, but I would-add that the number of officers
employed in India under the Controller General of Inspection and drawing more
than Rs. 300 is, Europeané 231y Indians 235 and Anglo-Indians 11. -

(b) No. '

(c; No; the number is actually. four within the Northern India Area. I would
add that the numbers of officers in the Punjab under the Controller General of
Inspection drawing more than Rs. 400 are: Europeans 29, Indians and Anglo-
Indians 25. '

(d) and (e) No.

HINDUSTANI EXAMINATION FOR INDIAN AND ANGLO-INDIAN OFFICERS OF ORDNANC E
° , INSPECTION DEPOTS.

449. *Bhai Parma Nand: (a) Will the War Secretary please state if it is
essential for the Indiap and Anglo-Indian officers in the Ordnance Iaspection
Depots to pass an examination in Hindustani? : ’

(b) Is it a fact that the Indian and Anglo-Indian officers working in these
depots have mad€ representations that they should be exempted from such an
examination ? . - '

Mr. C. M. Trivedi: (a) The rules governing the qualification in Urdu which’
o/ficers must possess are laid down in I. A, 0. 1261/1941.

Under this Army Order, Indian officers whose mother tongue is Urdu are
automatically exempt from the necessity of passing a qualifying examination.

(b) Individuals may apply for exemption from the examination under the -

. conditions la’d down in I. A. O, 1261/1941. All applications so far received
have been dealt with by the authority for granting such exemptions, namely,
the Hepdquarters of the Command ‘concerned. '

TREATMENT METED OUT To CONTRACTORS IN ORDNANCE DEPOTS.

450. *Bhai Parma Nand: (a) Will the War Secretary please state if it is a
fact that no ehairs are offered to the contractors working under the Depots of
Northern India when they go to see the Furopean Officers?

(b) Is it a fact thut meetings of the contractors of these depots ere held-
in the beginning «f every month? .

(c) Is it a fact Lhat only five per cent. of the contractors are encouraged to
attend the meetings? )

(d) Do Government propose to make enquiries to the effeect why contractors
do not care to attend such meetings? . o

(e) Is it a fact that the Indian and Anglo-Indian officers of wiost of the
depots have made representations for a Court of Inquiry with regard to the
treatment meted out to them? o

Mr. 0. M. Trivedi: (z) No. Standing Orders for 'Inspectﬁl lay down that
the visitors’ waiting room should be furnished with a table and chairs; and that
lights, fans and drinking water should be provided. -

(b) No. Meetings are held at convenient intervals.

(c) No.

(d) Does not atise.

(e) No, except in the case of one officer under adverse report.

NoN-PROMOTION OF CERTAIN QUAL'FIED CIVILIAN SUB-DIVISIoNAL OFFICERS IN
THE MILITARY ENGINEERING SERVICE.

451. *Mr, H. A, Sathar H. Essak Sait (on behalf ., of Hajee Chowdhury
Muhammad Ismail Khan): With reference to the replies to starred question No.
264, dated the 9th March, 1943, will the War Secretary please state: '

(a) the number separately of the civilian Sub-Divisional Officers, pertanent
_and temporary, with foreign University quantcations promoted as Assistant
Engineers during the last six montha: o '

(b) the number of the civilian Sub-Divisional Officers {pefmanent) t;ith no
University qualifications whatever, promoted as Assistant Enginéers during 4he
same period; -

(e) the number separately of the civilian Sub-Divisional Officers, permanent
A2

-
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and temporary, with foreign University qualifications and at least with one year's
approved service still awaiting promotion;

(d) the time it will take to absorb such foreign University qualified subordi-
nates not yet promoted as officers; .

(e) whether he is aware that very few such qualified subordinates have
been promoted as compared to the large number of ungqualified

.

permanent-
subordinates;

(f) if this is due tc the fact that the latter are given priority over the
_former in the matter of promotion; if so, why, in view of the repiics slready
given to parts (b), (f) and (g) of starred question No. 264, this is so; and

(g) whether he proposes to consider the desirability of stopping further
direct recruitment of officers to the Military Engineering Service in order to
absorb the qualified departmental subordinates as Assistant Xngineers or,
aiternatively, if he proposes to consider any scheme for giving. promotion to such
deserving subordinates in view of. their high technical qdalifications and great
demand everywhere; if not, why not? -

Mr. C. M. Trivedi: (a) and (c). One permanent civilian sub-divisional officer
with foreign university qualifications has been promoted as Assistant Engineer
during the last six months and two, with at least one year's approved service,
are awaiting promotion. The cadre of permanent sub-divisional officers includes
seven subordingtes with foreign university qualifications and three with Indian
university;quafllﬁcations. Of these, five and two respectively have been pro-
moted as temporary Assistant Engineers since the outbreak of the War. Infor-
mation concerning temporary. sub-divisional officers is not availabie, and its

collect.on would involve an amount of time and labour which would not be
justified in wartime. - . .

(b) Eleven. A .

(d) This would depend upon the vacancies which occur and whether these
persons are found suitable for selection. .

(e) No, Sir. It will be seen from my reply to parts (a) and (c) of this
question that a large number of permanent sub-divisional officers with univer-
sity qualifications have been promoted as temporary Assstant Iingineers.

() Does not arise.

(g) No, Sir; Government is satisfied that the present system of promotion
tec the posts of Assistant Engineers does adequate justice to the legitimate
claims of permanent qualified departmental subordinates.:

COMPLAINTS OF CERTAIN CrviLiaN OFFICIALS IN THE MILITARY ENGINEERING
B SERVICE. '

452. *Mr, H. A. Sathar H. Essak Sait (on behalf of Hajee -Chowdhury
Muhammad Ismag Khan): (a) With reference to the reply to starred question
No.. 265, dated the 9th- March, 1943, will the War Secretary please state the
authority under which the appointing authority of a tempo:ary or permanent
(separately) civilian officer or civilan subordinate in the Miitary Engineering
Service can reduce the pay solely on account of his having been declared medi-
cally fit for ‘C’ category instead of ‘A’ or ‘B’ to whichr he belonged when
entering service, althcugh he is considered to be efficient.y perforriing the
same duties after his categorisation?

(b) Have any instructions been issued which restrict the further advance-
ment of such individuals? If so; does he propose-to place a copy c¢f such
mstructions on the table of the House? :

(¢) Is he aware that due to bard conditions and work the health of the indi-
viduals is bound to be sffected during the war? o

(d) Does he propose to consider the desirability of amending such
restrictions so as to allow the individuals who-are later on placed in the ‘C’
category to advance to the renk, the duties of which thev are physically :apable
of performing? If not, why mot? .

Ye) Dees he propose also to consider the desirahility of exemnting auch
individuals from the operation of the Essential Servicer Ordinance in order to
let them better their prospects anvwhere else if they eannot be given promotion
in the Military Engineering Service? If not, why not?
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Mr. 0. M, Trivedi: (a) No orders have been issued providing for a reduction
in the basic pay of c.vilian-employees of the Mlhtary Engineering- Service who
are placed in medical-category “C".

(b) The rules under which advancement is withheld on account of medical
unﬁ!ness for field service are contained in A. I. (I.) No. 375 of 1940, a copy of
which has been placed in the library of the House.

(c) Yes, in a certain number of. cases. -

(dy Durmg the existing emergency, the orders contained in the Annexure
to A. I. (I.) No. 875 of 1940, which provide that an individual who has been
found repeatedly unfit for field service will be brought before a Medical Board
with a view to his being invalided out of the service, have been modified by a
prov'sion that such persons may be retained in the service if declared fit for
garrison duties in India. Moreover unfitness for field service in the case of in-
dividuals who have 20 years’ continuous and pensionable service under Govern- -

ment does not constitute a bar to further promotion, provided they are certified
to be fit for duty in cantonments. Again, provision is made in the Instructior
for special consideration of cases of individuals whose unfitness for field service
is the result of illness contracted on field service. It is not proposed to relax
the conditions further.

. (e) The reply-to the first part is in the negative. ~ These persons are governed
not only bv the Fssential Services Ordinance but aiso by the terms of their
agreement which orevent them from leaving the Military Engineering Service
while the country is at war.

'WORE DONE BY THE NATIONAL WaR FRONT ORGANISERS.

453. *Mr. Ananga Mohan Dam: (a) Will the Honourable Member repre-
senting the Information and Broadcasting Department be pleased to make a
brief statenient or lay a statement on the table on the work done by the Natirnal
Wir From Organisers in different provinces up to February 1943?

(b) Do the National War Front Orgamsers ‘also work as Recruiting Officers?
If so, how many recruits have been enlisted in the province-of Assam, and how
many of them are Hindus and Muslims?

The Honourable Sir Sultan Ahmed: (a) The National War Front aims at keep-
ing up public morale, discouraging the spread of rumours and generally stimulat-
ing the War effort. In pursuance of these aims all the usual forms of propaganda
“are employed. Very large numbers of meetings have been addressed by non-
ofiicial speakers, posters and other forms of pictorial publicity have been widely
displayed. considerable use has been made of propaganda cinema vans and pam-
phlets and leaflets have been distributed on a large scale. The organization of
these is in the hands of Provincial Organizers the Central Organization being res-
ponsible only for suggesting policy and for providing propaganda material. In
sore Proyinces village defence parties or similar bodies have also been organized
by the National War Front. Exact figures showing the volume of work done
have ?o{I been collated but the scale of propaganda has been considerable.

(b 0. _

Pos'rs RESERVED FOR SOHEDULE CASTES IN THE GOVERNMENT OF INDIA
SECRETARIAT AND ATTACHED OFFICES.

454. *Bhai Parma Nand: (a) Will the Honourable the Home Member
please state whether there are posts in the Government 'of India Secretariat and
sttached offices which are regerved for Schedule Castes? If so, how many, and
in which offices?

(b) Were any posts reserved.for Schedule. Castes filled by Muslims rince
19382 TI{ so, why? What is the percentage of Muslims in the grades in which
.such nosts were filled by Muslims on the dates when such appomtments took
place?

The Honourahle Sir Reglnnld Maxwell :~ (a) Not at present “but the quebtlon
of reserving a definite proport\on of vacancies for members of the Scheduled
castes in Central Services is under conmderatlon E -

(b) Does not arise.
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HARDSHIPS FELT BY GOVERNMENT SERVANTS IN NEW DELEI DUE TO SHOBTAGE OF
SmaLL CoINS.

1455, *Bhai Parma Nand: (a) Will the Honournble the Finance Mernber
please state whether he is aware that Government servants living in New Delhi
are experiencing considerable difticulty and sometimes are put to”very great in-
ccnwenience due to the shortage of small coins?

(b) Is he aware: *

(i) that when they want to purchase postage stamps, etc., or to send a money
order or & telegram, the postal and telegraph counters refuse-to.accept their
indents unless they pay the small change that may be due;

(ii) thar the school authorities in New Delhi refuse to accept fees from
students unless they give small ehange, where necessary; ,

* (iii) that the postal and telegraph counters and the school authorities never
pay anv change themselves; ’ _
= (iv) of what happens to the large quantity of smail change  that these
various authorities go on atcumulating; ' ’

(v) that the said Government ‘servants cannot purchase daily necessaries of
life, e.g., vegetables, etc., unless they have small change; and

(vi) that regular shop-keepers refuse to sell their wares if they arc. called
upon {o return any small change? ’

(¢) Are any banks or currency offices issuing any small change from where
these Government servants can get it? .

,(d) If the reply to part (c) be in the negative, how are these Government ser-
vants t> carry on their daily purchases?

(e) Cun these Government servants refuse to take their pay if they are nof,
‘paid sufficient small change? If not, why not? )

(f) Do Government propose to pay to these Government servants some
chaiige every month as a part of their pay, basing the amount of change to be
giver on some percentage or other system?

The Homourable Sir Jeremy Raisman: (a) to (d). The small coin situation
has already been discussed in the House on the 10th of February, 1943, in con-
rection with Babu. Baijnath Bajoria’'s adjournment motion and: subsequently
with raference to starred question No. 58, on the 12th February, 1943. Gov-
ernment are aware of the difficulties and inconvenience from which Government
servants in New Delhi are suffering in common with the rest of the community
as a result of the present shortage of small coin. The small coin depot at the
Reserve Bank of India, Delhi, issues small coin in limited quantities to the
public and Government cannot contemplate “discrimination in favour of their
servants in the matter of such supplies. :

(e) and (f). Government servants cannot refuse to take their pay if they are
not paid smali change to the extent desired by them since notes are legal tender
to uny amount whereas small coin are legal tender only to the limit of one rupee.
If Government servants were afforded special treatmeént in the manner suggested
it would result in invidious discrimination in their favour vis-a-vis the generai
public. o ‘ : o '

ProPAGANDA PROGRAMME OF THE NATIONAL WAR FRONT.

456, *Mr. K. O. Neogy: (a) Will the Honourable Member representing the
Information and Brozddasting Department be pleased to state, separately, the
broad details of the programme of the National War Front for the vear 1943-44
in respect of provinces and Centrally Administered Areas?

(b) What will be the nature of publicity,and propaganda to be directly
undertaken by the Central Organisation? '

(c) Is the National War Front going to undertake any propaganda directly
or indirectly relating to post-war economic, fiscal and financial natters? If
80, with what object? . ‘

(d) Is & a fact that the services of economists, including a professor from
the, Madras University, have been engaged on behalf of the National War Front?
If so, with what object? ' '

tAnswer to this question laid on the table, the questioner having exhausted his quota.’
) . ’
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The Honourable Sir-S8ultan Ahmed: (a) It is not possible to enumerate, within
- the eompass of a reply to a question, the various propaganda schemes in force in
.the Provinces. It may however be stated that the aims of the National War
- Front will continue to be as before namely, the maintenance of public morale,
discouraging spread of rumours and generally stimulating the War effort and that
in pursuance of these aims all the usual forms of propaganda will be employed.
Particular use will be made of meetings, posters, cinema vans, pamphlets and
leatlets. The themes treated through these different media will vary from time
to time and will be selected according to circumstances as they arise. -
_ (b) The Central organisation will continue to provide propaganda material to
" th2 Provincial organisations but as explained in answer’to part (a) the themes
to be treated will be selected from time to time in the light of changing circuin-
stances. N

(¢) The National War Front itself does not undertake, directly or indirectly,
propaganda relating to post-war economic, fiscal and financial matters though it
does try to inculeate the view that just as we are fighting for victory now. so
we must fight for India’s prosperity and greatness in the post-war period.
Some of the officers of the National War Front are in other capacities, directly
«concerned with stimulating public interest in post-war economic, fiscal and finan-
cizl problems.  One organisatiors formed for this purpose is that knowu as the
New India Planning Greups.  About 100 of these Groups have alrcady been
formed. They are autonomous bodies which firame their own rules, select their-
own subjects for discussion and are entirely non-official in character. - The
Central organisation of the New India Planning Groups is responsible for suggest-
ing subjects for discussion (though the Groups may or may not accept these
subjects) and for putting out facts and figures to assist these Groups in their
-discussions,  The Central organisation is wholly precluded from expressing
.opinions or in any way seeking to influence the opinions of the Groups.

{d) The scrvices of Prof. P. J. Thiomas of the Madras University have been
engaged, not on behalf of the National War Front, but on behalf of the New
Indis Planning Groups. He has been appointed as Director of Research and he
is responsible for preparation of the objective pamphlets referred {o in answer
‘to le). . ' .

Mr. K. C. Neggy: Is the new National Planning Group movement an j
part of the National War Frent ? ' & P ¢ an integrat

The Honourable Sir Sultan Ahmed: I understand that it is absolutely
-different from the National War Front. .

Mr. K. C. Neogy:- Is it-going to be financed out of the funds which Govern-
‘ment have provided for the National War Front ? _ .

i Ehe Honourable Sir Sultan Ahmed: T want notice of that question. T have
no 1aeq,

. Dr. P. N. Banerjea: 1 did uot follow exactly what the Hondurable the Law
Member _said, but do I understand that propaganda work is io be the main-
funciior of this body and of the expert appointed by the Government?

The Honourable Sir Sultan Ahmed: Not at all. I repudiated that sugges-
tion. It ix more or less in the form of & study circle—preparation of what
should be done after the war. There are plenty of groups working on those
lines, and if they want materials from the centre they are given. But they are
an absolutely autonomous body, and the idea is to appoint,. if possible, a non-
official chairhan.  We are on the look out'for a non-official chairman,

Dr. P. N. Banerjea: Will this Assembly be represented on this oreanisation ?

The Honourable Sir Sultan Ahmed: I have no idea at all. The matter has
never béen considered. ' \ S : :

Mr. N. M. Joshi: May I ask whether Professor Thomas's i i :
the National War Front's funds, or out of the funds of spme o:ﬁfa?%;;al:ﬁ:eﬁzg of

The Honourable Sir Sultan Ahmed: No cost is incwrred on account of local
groups themselves, but Government bears the expenditure on account of the
research directorate, that is, of Dr. Thomas’s appointment.

Mr. K. C. Neogy: When. was this New India Planning Group movement first

initiated. atnd where were these hundred groups formed ?
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The Honourable Sir Sultan Ahmed: I cannot give the date because I have
not got the materials relating to the same, but I can supply all those materials
in the form of a statement to be laid on the table of the House.

Mr. K. C. Neogy: Is there any literature avallable on the subject from which
one can gather details of the seheme ?

The Honourable Sir Sultan Ahmed: Perhaps there may be. If there is any,
I will lay it on the table.

Mr. N. M. Joshi: In view of the fact that those groups are going to consider
planus for post-war period, will they prepare plans for an independent India, or
for an India under the British Government or the present (iovernment of India ?

The Honourable Sir Sultan Ahmed: It has got nothing to do with polities. .
It wiil prepare the materials in the mterests of India alone. - It has got nothing
ta do with polities.

Mr. N. M. Joshi: My question is, if the groups are going to make any plans
reg: rding post-war penod they will have to take note of the Government that:
may exist at that time, and I wanted to know whether those groups will- visualise
India as an independent India, or as on the lines -of the present Government of
India? ) 4

The Honourable Sir Sultan Ahmed: I -understand that they are going to dis-
cuss post-war problems and not to lay down plans. They are going to discuss.
amd come to certain conclusions. They are not a body which can come to final
decisions on any point. '

Sir F. E. James: ] take it that they will discuss problems, whether they are-
political or economic or social ?

The Honourable Sir Sultan Ahmed: Yes, certainly, but they will not come
to any final decision which will be binding on anybody.

Sardar Sant Singh: What will be the value' of those conclusrons) They
will be recommendations to Government, or mere advice tendered ? . What will
be the nature ? .

The Honourable Sir Sultan Ahmed: No.  They will come to certain con-
clusions themselves. It will be more or less educative.

Dr. P. N. Banerjea: What is the connection of the Government thh thoqe
groups ?

The Honourable Sir Sultan Ahmed: None whatsoever, as I havu alwady ex-
plained in my answer te part (c) of the question.

Mr. T. T. Krishnamachari: May I ask whether Govemment will determme
the nature and scope of the discussions that will take place ?

The Honourable Sir Sultan Ahmed: No.

Mr. T. T. Krichnamachari: Am I to understand that Government. is spending *
all this money merely for the purpose of allowing people to indulge in desultory
talks without determining the nature and scope of the discussions ?

The Honourable Sir Sultan Ahmed: It is the objective of the Government to
see that these matters are seriously considered by different groups and different
classes of people, and to that end Government is deeply interested, but no. more.
The groups are autonomous bodies absolutely. They will come to their own
decisions.  They will copsider the problems very carefully and give us the
Lenefit of their own decisions. But Government are not bound by their deci-
sions. It is necessary that it should be done because it is done in every country.

Mr. K. C. Neogy: Who actually selects members for the individual planning
groups ?

The Honourable Sir Sultan Ahmed: I thmk ‘they form themselvés. Certdin-”
directions are given to the provinces in the sense that they are asked to have
groups; and that is all. They form themselves.

Mr. P. J. Griffiths: Is it not a fact that any person is at liberty to form a
group without any permisgion from anybody at all ?
The Honourable Sir Stitan Ahmed: Yes.

Sardar Sant Singh: May I ask if the Government of India will pay for the-
chairman or secretary of any group which i is_formed ?-
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The Honourable Sir Sultan Ahmed: The idea 18 to have a non-official
honorary chairman. - . '

Mr. K. C. Neogy: Have the objects of this group been widely advertised at
the instance of the National War Front or any other authority? .

The Honourable Sir Sultan Ahmed: I think so. 1 think there are pamphlets
which have been issued. o )

Mr. K. C. Neogy: Inviting people to form themselves into groups of this
character ? i g ] s .

The Honourable Sir Sultan Ahmed: I think so. That is my impression.
If my Honourzble friend will put down a question, I will lay on the table.of the
House a statement.

Sardar Sant Singh: Who finances this venture ?

rhe Honourable Sir Sultan Ahmed: Of course, Government. The House
shcuid give us credit for that—we think that everybody should consider these
post-war questions. They are very important. .

Dr. P. N. Banerjea: Was this matter placed before the Standing Finance
Committee since this is a new demand? .

The Honourable Sir Sultan Ahmed: I have no knowledge of that. .

MACH'NE-GUNNING ON A MOB FROM AIR NEAR RANAGHAT IN BENGAL.

457. *Mr. K, C. Neogy: (a) With reference to the mention made by the

Deputy Commander-in-Chief of an instance of machine-gunning on a mob from
the air nmear Ranaghat in Bengal, in reply to question No. 66 in the (Council of
Statc on the. 25th September, 1942, has the attention of the War Secretary been
drawn to the fo'lowing statement made by the Chief Minister of Bengal in the
course of 6 debate in the Bengal Legislativer Council on the 2nd October,
1942:

““As regardé the Ranaghat incident which my friend Sir Bijoy Prasad Singh-

Roy 'has referred :o, sthe facts are that there was an Army reconnaisance and
th:y mistook some coolies working on the lines as people who were out for
pirposes of sabotage on the railway lines. Bombs were dropped but fortunately

there was no casualty. Far from this being done at the instance or knowizdge

or consent or connivance of the Bengal Government, we came to know about
this incident only the day before ye«terday, when news came to us in the ordi-
nary course conveying the information’’? ' . -

(b) 1s the instance mentioned by the Deputy Commander-in-Chief the same
as that referred to by the Chief Minister of Bengal? If so, does the Honourable
Merrber propose to make a conprehensive statement of all the circumstances
relating t) the incident, giving particularly the date of the occurrence and the
dat: on whbich the Government of Bengal or any responsible officer of that Gov-
ernment.wus first informed about it?

(¢) Did the Air Force act in co-operation with the civil -authorities in such’
cases in August and September last? Was any liaison maintained between them
and ‘the authorities of the Government of Bengal at the time when the incident
took place near Ranaghat, or was the Air Force expected to act independently
and to use its discretion in dealing with such supposed cases of saboftage?

(d) Whet instructions were actually issued to the Air Force for dealino with
such cases: by vt:hom were thev issued and under what provisions of law?

. H‘r. C. M. T'l'lvedi_: Information to enable me to answer ali parts of the ques-
tion s not readilv available. It is being collected and will be laid on the table
of the House in due course. . '

Mr. K. C. Neogy: Which part of the questipn cannot be answered without
further enquiry? - ' . '

Mr. C. M. Trivedi: Part (b)..

Mr. K. C. Neogy: What about part (a)?

Mr. 0. M. Trivedi: T would prefer not to give an incomplete answer.

. Mr. K. C. Neogy: Tf the Honourable Member is in a position to answer cer-
tai;)t parts of the question, then the House is entitled to hear the reply to those
parts.

Mr. 0. M. Trivedi: My point is that all the parts are more or less inter-

. connected.
L]
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Sardar Sant Singh: Does the Honourable Member know that his depart-
ment gave an answer in the Upper House to a similar question? )

Mr. . M. Trivedi: This question is not exactly the same as the question to
which a reply was given in the other House. - , .

Sardar Sant Singh: What has the Honourable Member to say to the reply
given in the Bengal Legislative Assembly, which is quoted?

Mr. C. M. Trivedi: I understand the quetation is correct. .

Sardar Sant Singh: If the quotation is correct, do the Government of India
agree with the contents of that quotation? '

Mr. C. M. Trivedi: The answer to that would depend upon the further
"inquiries 1 am making with regard to part (b) of the question. ‘

DESIRABILITY OF GIVING HIGHER CrLASS TO Maurana HusaiN ABMAD MADANI A
- DETENU. :
468. *Qazi Muhammad Ahmad Kazmi: (a) Will the Honourable the Home
- Member please state if it is or it is not a fact that Maul.ana' Husam Ahnaqd'

Meadani, Principal of Darul-Ulum, Deoba.nd—the.oprem!ey 1qstltutlon of Afa.blc
learning in India—and President of Jameetal-ul-Ulema-i-Hind, was convm_ted_
und:r rule 88 of the Defence of India Rules on the basis of a speech and sentenc-
ed to 2 years rigorous imprisonment ahout June 1942, which senlence was
reduced to 6 months rigorous imprisonment by the Court of appeal?. )

(b) Is it-or is it not a fact that Maulana Husain Ahmad Ma@gn} occupies a
very prominent position in life both as a learned divine and a politician and was
given ‘A’ Class on his conviction?

(c) Is it or is it not a fact that on the expiry of the term of imprisonment the
said Maulana Sahib has been detained under rule 126 of the Defence of India
Rules? * If so, under the orders of which Government has he been so detained?

(d) Is it or is it not a fact that now Maulana Husain Ahmad Madam Sahib
has been transferred to ‘Q’ clasg which is considered to be equivalent to ‘B’
class? If not, what is the real situation? y

(e) If the answer to part (d) be in the affirmative, do Government propose %o
consider the advisability of persuading the Provincial Government to transfer him
.at least to the first class detenus, in view of the status and position in life *of .
Maulana Husain- Ahmad Sahib? ‘ .

. The Honourable Sir Reginald Maxwell: The Government of India have
issued no orders in respect of Maulana Husain Ahmad Madani and are not aware
of the circumstances of his detention. 1 might, however, point out that the
treatment given to the two ordinary classes of security prisoners is- generally
superior *o that given to the corresponding two classes of convicted prisoners
and that a security prisoner of Q class, which is intermediate between~the two
ordinary classes would probably approximate more nearly -to that of an ““A’’ or
“'B’’ class convicted prisoner, than a ‘“‘C’’ class convicted prisoner.

Qazi Muhammad Ahmad Kazmi: May I know if Q class prisoners are the
people who were already in the A class?. Maulana Husain Ahmad Madani was
in A class. when he was & convicted prisoner and where was the necessity of
briiging him to this new class? P R

The Honourable Sir Reginald Maxwell: I think the Honourable Member
has misunderstood the position. Q class applies to security prisonerg detained
in connection with the present Congress movement and hag nothing To do with
the clussification of convicted prisoners. .

Qazi Muhammad Ahmad Kazmi: If a person hag been recognised to be
ertitled to A class treatment as a convicted prisoner, what is the reason for
keeping the same person in a lower class as a security prisoner ?

The Honourable Sir Reginald Maxwell: I explained that there is no com-
parison between the classification of ordinary prisoners and the classification of
security prisoncrs. Fach has its own independent standard of treatmert and
_the treatment of security prisoners is as a rule superior Lo that of the corres-
pending class of ‘convicted prisoners. It-is a wrong inference to suppose that a
person who has been convicted and placed in a certain class should also be
placed in that particnlar class as a security prisoner. .
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Sardar Sant Singh: May I know what is the difference’in the treatment of
persons placed in the A class and the Q class ?

The Honourable Sir Reginald Maxwell: The exact difference would take a
long time to explain. - The details of the treatment of wvarious classes are
n:stters for the provincial regulations and they differ in each province. If neces-
szry, 1 could lay a statement on the table giving such differences as we are
aware of. We have not got absolutely full information as what the various
provmce are doing.

Maulana Zafar Ali Khan: What does the letter ‘Q’ stand for?

The Honourable Sir Reginald Maxwell: ‘Q’ means neither ‘A’ nor ‘B’.

Qazi Muhainmad Ahmad Kazmi: What is the reason why people who
have been couvicted actually and found guilty are treated in a bettcr way, so
far as maintenance allowance is concerped than those. persons who hawe not
been found guilty of any offence but there is only suspicion against them?

The Honourable Sir Reginald Maxwell: The facts are not as stated by the
Honourable Member.

RECRUITMENT OF INDIAN CHEISTIANS IN THE AUXILIARY ForcE (IND1a), DELHT
CORTINGENT.

1459, *Bhai Parma Nand: (a) Will the War Secretary be pleased to state if if,
is a fact that only Europeans and Anglo-Indians are recruited in the Auxiliary
Force (India)?

" (b) Is it a fact that in ‘the Auxiliary Force (Indla) ‘Delhi Contingent, Indian
Christians are also being taken? If so, what is their number, and is the Hon-
_ourgble Member prepared to allow non-Christians tc join the Auxiliary Force
India)?

( (c))Does the Honourable Member propose to inform the House of the nation-
ality and race recorded by the Indian Christians, who are already in Govern-
ment service, on their enrolment forms of the Anxiliary Force (Indxa) Delhi
Contingent?

Mr. ©. M. Trivedi: (a) Yes, Sir, only Europeans and Anglo-Indians are
eligible for recruitment in the A F. 1

(b) Government._have caused enquiries to be made and no Indxan Christians
have been recruited as such into the Delhi Contingent.

(e) In view of the answer to (b) above, this part of the question does not
arise:

WITHHOLDING OF CABLEGRAMS FROM MAHARAJ-KUMAR Sik VIJAYA OF VIZIANAGRAM
_ TO PRESIDENT ROOSEVELT.

460. *Mr. K. C. Neogy (a) Will the Honourable the Home Member be
pleased to state if it is a fact that two cablegrams addressed to President
Roosevelt were received from the Maharaj-Kumar Sir Vijaya of Vizianagramn by
the Telegraph Offices, one bearing No. 1, dated the - 12th April, 1941 -of the
Benarsg, Head Post Office, and the other bearmg No. NCRB 30, dated the 19th
August, 1942, of the Madras Central Telegraph Office?

(b) Were these cablegrams duly despatched to the addressee? Tf not, under
whose authority were they withheld, and for what reasons?

(¢) Is it a fact that these cablegrams contained a request to President
Roosevelt to use-his influence in bringing abeut a settlement of the pohtlcal
deadlock in India? -

(d) Was the sender informred by the postal authorities at any time that the
two cablegrams had been withheld? If so, when?

(e) What were the amounts paid in respect of the two- cablegrams? Were
the amounts refunded to the sender? If so, when?

The Honourable Sir Reginald Maxwell: I regret that no mformatlomban be
given regarding telegrams stopped, delayed or otherwise dzalt with in the course
of. censorship.

‘Mr. K. C. Neogy: Is the Hanourable Member not prepared to answer even
part (e) of the question, as to whether the amounts that were paid in respect
of these cablegrams have been refunded to the sender?

+Answor to this question laid on the table. the questioner having exhausted his quota.
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‘«qthe Honourable Sir Reginald Maxwell: I have already snswered the ques-

tion.

UNSTARRED QUESTIONS AND ANSWERS. _
ALLOCATION OF WAR EXPENDITURE BETWEEN INDIA AND BRITAIN, ETC.

93. Mr. K. C. Neogy: Will the Honourable the Finance Member be pleased
to make a statement ghowing: T ) )

(a) the total amount of War expenditure incurred in 1940-41, 1941-42 ard
1042-43, respectively (approximate figures being supplied for 1942-43),‘cnatg.ed
to Tndian Revenues and to His Majesty’'s Government, respective'y, inclusive
of cdpital, revenue or suspense accounts: i .
. (b) the total expenditure on construction of aerodromes an_d.mr-ﬁelds‘m
1940-41, 1941-42 and 1942-48, respectively. (approximate figures being supplied
for 1942-43), and what proportion of it is charged to civil and military ‘heads,
respectively, and whether any proportion of the military expenditure on this
account has been charged to His Majesty’s Government or the Amcrican Gov-
ernment, and if so, what; and .

(2) the approximate total amount to be charged to India for acquiring capital
assets for watr industries, under the proposal referred to by the Honourable the
Finance Member in paragraph 25 of his Budget Speech, and what approximate
proportion thereof may reasonably be expected to be recovered from private
industrialists who are supplied with such assets?

Tha Honourable Sir Jeremy Raisman: (a) The net expenditure charged to
India and His Majesty’s Government in the books of the Military Accountant
Geueral was as follows: '

) (Lakhs of Rs.) - .
-H.M. G.

India. .
1940-41 . . . . . . 73,61 53,35
1941-42 . . . . . . 103,93. 193,53
1942-43 (Revised Estimates) . . . . 238,89 337,05

&

The basis of the Revised Estimates for 1942-43 has been indicated in my
Budget Speech, and~further details cannot be furnished at the present stage.

(b) The total expenditure on the construction of aerodrome and air-fields
during the three years in.question was 46, 1,07 and 63,27 lakhs respectively,
Of this 16 lakhs will be charged to civil estimates during 1942-43, the rest being
a Deience liability. No portion of this expenditure has been charged to the Gov-
ernment of the United States of America. The amounts borne by His Majesty's
Sovernment were 46 and 25 lakhs, respectively, during 1940-41 and 1941-42.
As regards the expenditure in 1942-48, I would refer the Honourable Member
to para. 24 of my Budget Speech to which I have at present nothing to add.

(c) T have no information later than that given in my Budget Speech. It
is impossible to say at this stage what portion of this expenditure _will be
recoverable from private industrialists after the war. .

DouBLE INCOME-TAX RELIEF GRANTED BY INDIA. )

94. Mr. K. C. Neogy: (a) Will the Honourable the Finance Member be
pleased to state the amounts of double income-tax relief granted by India, under
section .49 of the Indian Income-tax Act, under arrangements with the Govern-
ments of the United Kingdom, Ceylon, Burma, Aden and Indian States, for the
years 1937-38, 1938-39 and 1989-40? < o

(b) Have the Indian companies incorporated in India and operating in the
United Kingdom received any double income-tax relief under similar provisions
of the United Kingdom Tncome-tax Act?. If so, will the Honourable Member be
pleased to state the amount of relief obtained by Indian companies from the
Uniied Kingdom for the respective years mentioned above? - .

The Honourable Sir Jeremy Raisman: (a) The amount of double income-
tax relief granted by India was: i ‘

1937-38; 1938-39, 1939-40.

. Ras. Rs. Re.
United Kingdom . . 84,85,529 1,31,21,914 4445005
Ceylon . . . . 65,387 R 843 - 88,587
Burma . . . . 1,72.176 1,71,515, 42,00,856
Ade_n ° 45 1,193 830

Indian States - . . 2,80,264 5,98,925 . 575,242
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(b) Companies incorporated in India and operatmg in the United-Kingdom
are cntitled to double income-tax relief in the United Kingdom under section
27 of the United Kingdom Finsnce Act, 1920 on that part of their income
which has been taxed both in the United Kingdom and in British India. Gov-
ernment have no information as to the amount.of such relief granted in the
United Kingdom.

ELECTION OF MEMBERS TO 1nt. (JOVIMITTEE APPOINTED TO
CONSIDER THE CONVENTION REGARDING THE RAILWAY
FINANCE.

Mr. President (The Honourable Sir Abdur Rahim): I have to inform the
Asscrubly that the folloming Members have been elected to the Railway Finance
Convention Committee :

1. Sir Cowasjee Jehangir, 2. Dr. Sir Zia Uddin Ahmad, 3. Mr. K. 'C. Neogy, -
4. Mr. Jamnadas M. Mehta, 5. 8ir Muhammad Yamin Khan, 6. Sir F. E.
James, 7. Khan Bahadur Mian Ghulam Kadir Muhammad Shahban, 8. Maulvi
Sved Mu_rt-pza Sahib Bahadur, 9. Sardar Sa_nt Singh.

=

MESSAGES FROM THE COUNCIL OF STATE..
Secretary of the Assembly: Sir, two messages have been received from the
Council of State. The first message reads as follows:

“The Council of State at its meeting held on the 26th March, 1943, ‘agreed, without
any amendment, to the following Bills which were passed by the Leglslatlve Assembly at
its meetings keld on the 20th March, 1943, namely :

1 A Bill to provide for the mposltlon and collection of excise duties on tobacco.

od. A Bill to prov1de for the imposition and collection of an excise duty on vegetable
product.’”’

The second message is as follows:

_ “The Council of -State”at its meeting held on .the 30th March, 1943, agreed, w1thout

any amendment, to the Bill further to amend the Indian Tea Control Act, 1938, whlch was

passed by the Leglslatlve Assembly at i - - held on the 24th March 1943.”

: THE TRADE MARKS (am+.OMENT) BILL—contd.
Mr. President (The Honourable Sir Abdur Rahim): The House will now
proceed with the further consideration of the motion moved by Mr. Pillay:
“That the Bill further to amend the Trade Marks Act, 1940, be taken into wn.slderstmn

(No Honourable Member got up to speak.)

The question is:
*That the Bill further to amend the Trade Marks Act 1940, be taken into consideration.’’
The motion was adopted.

Mr. President (The Honourable Sir Abdur Rahim): The House will now

consider the Bill clause by clause. Clause 2
Mr. T. Chapman-Mortimer (Bengal: European): Sir, I move:

““That in part.(c) of clause 2 of the Bill, in the proiosed sub-section (24) the words
‘in relation to trade marks’ be omitted and the following added at the end of the sub-
section -

‘and any reference in this Act to the Registrar shall include a reference t& the Deputy
Registrar when so discharging any such function’.”’

. Sir, the reason why we move this amendment is, first, that in the original
1941 Bill the proposal was that the office should be centralised in Calcutta with
a Branch for textiles in Bombay. In the 1941 (Amendm&nt) Act that position
was altered and a dual administration was set up. That has been proved very
unsatisfactory and Government have now brought forward their present Bill to
centralise control not in Calcutta but in Bombav Now, Sir, in Calcutta it is-
perfectly true that, according to the ficures given the other day by the Honour-
able Member in charge of the Bill, the number of marks applied for in ‘that
centre are less than in Bombay. But at the same time they are very cons‘der-
-ghle in number and it also iz a matter of importance to-provinces like Assam,
Bihar, Orissa and the United Provinces that t]:ey\ should have facilities, if
necessary, to apply to the Branch in Calcutta, and the object of this amend-
ment which T have now moved is to provide such facilities for eastern India. T
understand Government are prepared to accept my amendment; so, T do not
think it is necessary for me to take up the time of the House by arguing it
further. ~ )

Riv, .I move.
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Hr President (The Honourable Sir Abdur Rakim): Amendment moved :

“Tliat in part (c) -of clause 2 of the Bill, in the proposed sub-section (£4) the words
‘in rélution to trade marks' be omitted and the following be added at the end of the sub-
seclion : ! - . .
. ‘and any reference in this Act to the Registrar shall include a reference to The Deputy
Registiar when so discharging any such function’.”

Mr, T. S. Pillay (Government of India: Nominated Official): Sir, on behalf
of Government, 1 am prepared to accept this amendment. '

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That in part (c¢) of clause 2 of the Bill, in the proposed sub-section (Zd) the words
‘in reiation to trade marks’ be omitted and the following be added at the end of the sub-,
sectlon : : * '

‘and any reference in this Act to the Registrar shall include a reference to the Deputy
Regist:ar when so discharging any such function’.”

The motion was adopted. ' *

Clause 2, as amended, was added to the Bill.

Mr. T. Chapman-Mortimer: Sir, I'move:

“That after clause 2 of the Bill, the following new clause be inserted :

‘2A." Affer section 4 of the said Act, the following section shall be inserted, namely :

“4A. Branch of Trade Marks Registry.—(i) There shall be established at Calcutta for
the purpose of facilitating the registration of trade. marks 'a branch of the Trade Marks
Registry.

(2) There shall be kept at the said branch a copy of the Register and the Refused
Textile Marks bist, and the said copies shall at- convenient™ times be open to ‘the
inspeéction of the public in the same manner as the originals.-thereof’ ’.”’

This amendment is consequential on .the amendment which the House has
just accepted. It is clearly necessary that if facilities are to be provided for
applications, ete., for trade marks in Calcutta there should be at that centre
a copy of the list maintained by the Registrar. For that reason, this amendment
becomes necessary in view of the acceptance by the House of my first amend-
ment

Sir, 1 move. . _ -

Mr. President (The Honourable Sir. Abdur Rahim): Amendment moved:’

*That after clause 2 of the Bill, the following ngw clause be inserted :

‘2A. After section 4 of the said Act, the following section shall be inserted, namely :

“4A. Branch of Trade Marks Registry.—(I) There shall be established at Calcutta for
Ee‘pturpoae of facilitating the registration of trade marks a branch of the Trade Marks

1By,

: g{.’z_; ?I'hyra shall be kept at the said branch a cop{ of the Register and the Refused
Textile Marks List, and the said 'copies shall at all convenient times be open to ‘the -
inspection of the public in the same manner as the originals thereof'’ **’

Mr. T. S, Pillay: Sir, I am prepared to accept this amendment.

t. President (The Honourable Sir Abdur Rahim): The guestion is:

“That after clause 2 of the Bill, the following new clause be inserted :

‘2A, After section 4 of the said Act, the following section shall be inserted, namely :

“4A. Branch of Trade Marks Registry—(I) There shall be established at Calcutta for
fﬁl: :pt:.lrpose of facilitating the registration of trade marks a branch of the Tradée Marks

1B . -

8[2} l'%hem shall be kept at the said branch a copy of the Register and the Refused
Textile Marks List, and the said copies shall at all convenient times be open to the
inspection of the public in the sante manner as the originals thereof’” '.”

*  The motion was adopted. .

New clause 2A was added to the Bill.

Clauses 3 to 16 were added to the Bill.

Clauge 1 was added to the Bill.

The Title and the Preamble were added to the Bill.

Mr, T. 8, Pillay: Sir, I move:

*“That the Bill, as amended, be passed.”

Mr. President (The Honourable Sir Abdur Rahim): Motion moved.

“That the Bill, as_amended, be passed.” ~ )

Mr. T. Chapman-Mortimer: Sir, I would like to say a few words about this
Bill before it is finally passed by the Assembly. The Honourable the Mover
of the Bill in his speech explaining the necessity for it gave: certain under-
takings which we from Bengal very much appreciate. Notably, the gave us the
undertaking that the Registrar or Deputy Registrar, as the case might be;
would make very frequent visits to Calcutta. He might make even fairly pro-
longed visits to Calcutta for the purpose of despatch of business in that centre
and for the hearing of cases. I should like just to take this opportunity to

.
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exprest our appreciation of those promises which we have been given and to
thank the Honourable Member in charge of fhe Bill for the  very helpful spirit
in which, throughout, he met the protestations of, and gave consideration to
the claims of Bengal. . S
Mr. Hooseinbhoy A. Lalljee (Bombay Central Division: Muhammadan Rural): -

Si1, I should like to congratulate Government for bringing this Bill, specially the
Mernber in charge, because better late than never.  Sir, we ha’-yg heard that for
yeavs and right until 1940 no Province even got any such facilities as what my
Honourable friends from Beagal are now being offered, although we were crying
hoarse for all those facilities. Even in 1940 when a Bill was moved an half-
hearted attempt was made, with due deference to my Honourable friends from

- Bengal, and 1n 1941 an,amendment was passed. But, Sir, I tell you that when

\

95 per cent. of the trade marks  with regard to the textile and others are being
registered in Bombay and no less than one hundred and fifty thousand applica-
tions.are there who can fairly deny that Bombay is the right centre. I am glad
that the Government of India have after all been pleased to accord facilities to
Bombay as also to the Bengal people. = We on 8ur part will never grudge any
such facilities to business and commerce wherever they be in India. But I
do hope my European friends from Bengal will extend the same to us, hereafter
and ‘will consider the best interest of the country above their own.

Mr. President (The Honourable Sir Abdur Rahim} : The question is:

“‘That the Bill, as amended, be passed.”

The motion was adopted.-

THE WAR INJURIES (COMPENSATION INSURANCE) BILL.

The Honourable Dr. B. R. Ambedkar (Labour Member): Sir, I move:

“That the Bill to impose on employers a liability to pay compensation to workmen
sustaining war injuries and to provide for the insurance of employers against such
liability be referred to a Select Committee consisting of Sir Vithal, N. Chandavarkar,
Mr. N. M. Joshi, Mr, Jamnadas M. Mehta, Mr. D. S. Joshi, Mr, Hooseinbhoy A. Lalljee,
_Khan Bahadar Mian Ghulam Kadir Muhammad Shahban, Mr. C. C. Miller, Mr. E. L. C.
Gwilt, Maulana Zafar Ali. Khan, Mr. Yusuf Abdoola Haroon, Hajee Chowdhury Muhamprad
Ismail Khan, Mr. H. A. Sathar H. Essak Sait, Mr. Amarendra Nath Chattopadhyaya, Mr.
R. R. Gupta and the Mover, that the number of Members whose presense shall be

necessary to constitute a meeting of the Committee shall be five and that the Comgaittee be
~authorised to meet at Simla.” :

Mr. President (The Honourable Sir Abdur Rahim): Has the Honourable
Member given the names ? )

The Honourable Dr; B. R. Ambedkar: Sir, I will hand over the list now.

Mr. President (The Honourable Sir Abdur Rahim): The names ought to have
been given earlier. ‘

The Honourable Dr. B. R. Ambedkar: Sir,' I do not think it would be neces-
sary for me to take much time of the House in order to commend this measure:
to the Honourable Memers. The main provisions of the Bill are three, The
Bill seeks to give compensation to workmen who may become victims of war
“injuries; secondly, the Bill seeks to make employers liable for such compensa-.
tion; and thirdly, the Bill seeks to compel employers to insure against liabilities
imposed upon them. . i

Now, taking the question of compensation, the point to which I wish to draw
the attention of the House is that this Bill is a linked measure. It is linked to
the War Injuries Ordinance of 1941.  On the other hand, it is also lnked to the
Worismen’s Compensation Act. Now, Sir, the relationship of this Bill to the War
Injuries Ordinance to which I have made a reference is plain. As Honourable
Members will recall, the War Injuries Ordinance, 1941, defines what is called
the qualifying injuries. Those injuries are classified in that Ordinance. What
tha present Bill does is to adopt in the main the scope and limits of the qualifying
injuries as has been defined in the War Injuries Ordinance. As to the cuestion
of relationship of the present Bill to the Workmen's Compensation Act that will
be clear to the Honourable Members from the fact that the amount of compensa-
tion which has been fixed in this. Billpfor the vietim of war injuries more or less
felows the scale that has been fixed in the Workimen's Compensation Act.
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Now, Sir, the reason for bringing this ‘measure is this:  After the War
Injuries Ordinance was passed in 1941 a question was raised, a question which is
. of substance and if I may say so, of some importance and that question is whether
the payment made to a workman who unfortunately happened to sustain what
is cuiled the qualifying injuries should be a sort of relief or should be coinpensa-
tion. The difference between relief and compensation is quite obvious. Relief
is merely to help a person to get over the difficulties to which he wight be
reduced by reason of the incapacity which he suffers by a war injury and which
prevents him from earning his normal wages. Compensation, on the other hand,
according to the terms of the Workmen's Compensation Act, seeks to make pay-
meat which compensates him fully for the loss which he incurs. =~ When this
question was raised a reference was made to the conditions that were prevailing
in Fugland and it was found that the British Parliament passed an enactment
whick is known as the War Injuries Miseellaneous Act of 1936. On examina-
tion of thz provisions of this English law it was found that the payments which
were allowed under that Act. amounted to compensation and not merely relief.
Obviously the question arose whether it was not desirable for the Government of
‘India to follow the principle which was laid “down in this English Statute.
Secondly, some of the employers, on their own accord after the passing of the
War Injuries Ordinance of 1941, addressed & letter to the Government of India
stating that from their point of view the provisions made in the War Injuries
Ordinance were not sufficient for the maintenance of the morale of labour and
that compensation should be paid in order that the labourers working in disturbed
areas may remain steady at that work. From both these points of view the
Government of India accepted the principle of giving compensation to werkinen
in place of what was originally thought to be only relief: '

On examining the provisions of the War Injuries Ordinance, it was found that
at a level of about Rs. 24, the payments made under the War-Injuries Ordinance
constituted not only relief but also compensation. What is therefore necessary
to do is to give the workman drawing a salary above Rs. 24 additional rebate
which will make payments made to him amount te compensation; that is to say
to supplement what he gets under the Ordinance so that what he will get will
also amount to compensation. This measure therefore is a measure which is
a supplementary measure, which supplements the provisions of War Injuries
Ordinance of 1941, )

- Having =xplained to the House the main provision, namely of compensation
and how the Bill was linked up to the War Injurtes Ordinance as well as to the
Workmen’s Ccmpensation Act and having explained to the House the reason

~which led the Government of India to bring in this supplementary legislation, I

wili proceed to explain the second main provision of the Bill, namely to make
the employer liable for such compensation. It might be said that while under
the provisions of the War Injuries Ordinance, it was Government which was
undertaking the liability to pay relief, the Government also should undertake
similar liability for making compensation to those to whom this present -Bill
applies. It iz quite obvious that it is not possible for Government to under-
take the liability which under the circumstances of the case may almost amount
to anything because if India remains as safe as it is, there may be no liability
arising out of this.  Or,_if the situation worsens, the liability may be quite
indefinite and having regard to the capacity of the Government of India, it is
‘quite obvious that the Governmens carinot be asked to undertake such indefinite
liahility.  Secondly, I dc not think that much can be made of the fact that
Government is not nndertaking liability in this matter for it will be realised that
whatever amount of compensation the employer may be called upon to pay under
the liabilitv which we are imposing upon him. it would no doubt be regarded
as an admiss’ble revenue expenditure under E.P.T., and consequently in the
main the burden would witimately fall upop the T'reasury. :

Ri micht also mention that while the Government of India is seeking to impose
this Bahility upon the employers, the Government of India is not forgetting its

~
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the employer is liable for the presence of a fleet of hostile aircraft over his factory.
1 will not argue that point further now, but 1 would like to point out that the
rate of compensation in the Workmen's Compensation Act differs very widely
both in segle and in principle from the rate of compensation in the War Risks
Ordinance. In the Workmen's Compensation Act, the rate of compensation
is much more generous. It is paid on the principle of 8 lumpsum payment
and that payment varies according to the earning power of the workman
concerned. )

Now, S8ir, since under this Bill the employer is required to pay compensa-
tion to the extent of the difference between the scale laid down in the Work-
men's Compensation Act and that in the War Risks Ordinance, it has become
necessary to find a point of comparison between the two and that i by no
means an easy task because the two differ completely both in scale ‘and in
principle. However, Government has, as the Honourable Member has r¢mark-
ed, reached the conclusion that the compensation under the War Risks ©Ordi-
nance approximates to the compensation afforded to a workman earning between
Rs. 21 and Rs. 24 under the Workmen's Compensation. Act, and from that
point it is easy to draw a comparison between the scale of compensation which
will be paid under the new Bill to the workman and the scale which is being
paid to the ordinary citizen. Thps in the event of permanent total disable-
ment, the ordinary person, or the ‘‘gainfully occupied’’ person, can only receive
a lumpsum of Rs. 1,008; in the event of his death his next-of-kin can only
receive a sum of Rs. 720. That compensation cannot vary. But in the case of
a workmen earning between Rs. 35 and Rs. 40, the sum received would be
Rs. 1,200 as against Rs.’720, and Rs. 1,680 as against’ Rs. 1,008. In the next
calegory, i.e., the Rs. 50 salary category, the figure goes up for the workimun
to Rs. 1,500 and to Rs. 2,100, that 18 more than double the compensation to
the man in the street: a workman earning between Rs. 70 and Rs. 80 would
receive considerably more than treble the compensation awarded to the ordi-
nary citizen: and when you get to the highest scale of all, i.e., the Rs. 200
mark, then your workman’s compensation is between five and six times that
which is awarded to the man in the street under the War Injuries Ordinance.

Moreover, Sir, it appears to be the intention of the framers of the Bill to
include in the workman’s salary all temporary benefits which he is receiving
under the war emergency, Well, it is really a question for the Select Committee -
whether the principle of awarding permanent compensation upon the basis of a
tem.porary benefit is, or is not, permissible, and moreover there will be extreme
difficulty in calculating the workman's pay, because so much of these temporary
benefits are not paid in cash but are paid in kind, and very often in kind at a
price which is enormously below the market price. But leaving that point for
the moment, if you are going to include these war benefits in the workman's
salary, then I believe, Sir, that I am right in saying that so far as the textile
mills of Bombay are concerned, every man, woman and child employed therein
will in the event of war injury receive double the compensation awarded to any-
one elge. '

Now, I think I have said enough to prove that there is in this measure dis:
crimination in a very marked degree in favour of the workmen against. the
‘‘gainfully occupied’’ person, and the next step is to ascertain whether that:
discrimination is justified by the greater risk which the workman runs: if so,
well and good. Naturally one must turn to Government for proof of that con-
tention, but the trouble is that having turned to Governmen! there is no proof
forthcoming, because all that Government say in paragraph 2 of the Statement
of Objects and Reasons is that. there is: probably mere danger to employees in-
factories and other industrial concerns (which may be a target for enemy attack)
than there is elsewhere. In other words, one is forced to the conclusion-that the
whole structure of the Bill is based on that word ‘probably’, but surely, -Sir,
we can have better information. At the beginning of this Session in this House
we were given figures of air raid casuslties in India. Surely these figures can
be diagnosed to prove or disprove this contention that the workman is in ‘~r
greater danger than the ordinary citizen. If the contention cannot be proved,

B2
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then, Sir, you are brought up against two inescapable alternatives—either you
are paying the ordinary citizen too little, or else you are going to pay the work-
man too much. |Well, there again, one does not get much help from Govern-
ment. What about the rates in the War Injuries Ordinance? Are they fair,
just and equitable? All that Government say is that it iz impossible for Gov-
ernment themselves ‘generally to increase the scales of relief under the War
Injuries Ordinance. They just say it is impossible. They say you must do one
thing but is quite impossible for us to do the other..

In the absence of definite proof, we are inclined to think that the workman
does not face this extra degree of danger as” compared to the ‘‘gainfully
occupied’’ person, because the tactics of our enemy so far have been aimed at
*‘terror bombing’’, i.e., bombing congested areas rather than the much niore
difficult ‘‘precision bombing’’. If Government themselves maintain that the
rates of compensation suggested for workmen are just and reasonable, then it

. surely must follow that the rates of compensation which exist for other persons
are unjust and parsimonious, and that seems to me to be logical.

What we feel is that we must really have more data on the subject of this
discrimnination before the Bill can be properly considered. I am not asking the
Honourable Member to substantiate his statements here and now but, I am
asking him with as anuch emphasis as I ean command, to provide the Select
Committee with much more detail than has so far been vouthsafed: and if he
still refuses to increase the rates under the War Injuries Ordinance, to give
detailed and definite reasons for his refusal. T may say, Sir, that I have heard
that the War Injuries Ordinance rate bears some relation to the pension award-
ed to Indian soldiers, but I think we can hardly take that into consideration.
From ore point of view it is a reductio ad absurdum of the worse degree to
contend that labour is facing two, three, four or five times the danger that the
man at the front is facing: but in any case the pay and pensions of Indian’
goldiers does not come within the purview of this House and therefore we can-

not consider it. We can however consider this question of compensation to
non-combatants. : ‘ ’

Lastly, T would remark that in our opinion at least, this question of a
higher rate of payment for steadying labour morale is a myth. I ean quote
an instance which oceurred to me in the early days of danger in Calcutta.
Some of my meighbours collected their domestics together and obtained the
services of an A. R. P. expert to instruct them about what to do in the
event of air raids. About the second day all the domestics, but one, went
home. They said quite frankly, and I think logically, that they had been told
that if In the event of a man lnsing both his legs, he wauld get a pension,
but they preferred to have both legs and no pension: so they went home. My
‘experience with labour has been this. When in the outset something new and
terrible occurs, labour for the time being, at any rate, panies, nor for ome
moment, do I blame them—after all, in Calcutta. some two or three hundred
thousand citizens of affluence and standing panicked over the most wretchedly
feeble display of an air raid ever seen,—I do not therefore blame labour if it
did panic at first, after a little bit however they find, as many of us have
found. that prolonged and continued discomfort is rather worse than intermit-
tent danger. Then the question comes in as to what protection the employer
provides for his labour. If he is providing good protection, they will in all
probability come back. That has been our experience; but it has not been our
experience that when air raids are on, the workman says ‘““Well, if I remain
nere now I am going to get so much more and so 1 think 1 will stay.” Te
just goes. ‘

I have spoken at some length on this question of discrimination because it
does appear to us to be the most salient feature in the Bill and I think it
needs very careful consideration before the Select Committes passes it.

But there are one or two points in connection with the Bilj itself which I
would rather like to refer to now. The first ix. that in eonnection. with the
provisn to clause 6(5)(e) of the Bill. That is the clause by which. Government
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own obligations to its own employees. ~Honourable Members will find a clause
there stating that this Bill does not apply to servants of the Crown or to em-
ployees of the Iederal Railway. But that does not mean that thesc employees
are ot going to get the benefit similar to those which we are providing in this
Bill. T should like to inform the House that the Federal Railways as well as
the Government of Indin have informed their employees that they would be
prepared to extend the provisions of extra pemsions which are contained in the
Civil Service Regulations and in the Statutory Rules governing the employment
of railwaymen.

Now, Sir, the third provision which seeks to compel the employer to ensure
the liability iniposed upon him is, I claim to be, a very necessary and a very
salutary provision. The object of making this provision is to ensure that the
workmen at all lime will get the compensation for which this Bill seeks to make
provision. It may be, as the Housec may well realise, that if a factory is bombed
or demolished the assets of an employer are destroyed and if any provision of
the sort that. is sought to be made in this Bill is in existence, notwithstanding
the liability and notwithstanding the benefit which the Act extends to the work-
men, it may in the final analysis leave the workmen' where they are without
anvy epportunity of gelting compensation which is provided for.  Insurance
therefore is guaranteed to the workman that in all circumstances the benefits
which this Bill seeks to give him will be there for him, if he is so unfortunately
situated as to receive the war injury. The working of the system will be
somewhat as follows. The payment will be made by the employer to the
employre in the first instance in regard to the terms of the Bill. The employer
will be reimbursed out of an insurance fund which may be managed by the
Government. The employer will contribute to this insurance fund the premium
which will be settled at the end of the war when the total liability will be known.
In the meanwhile, Government will be recovering advances from employers
against the final premium which will be settled after the war. The quantum
of advance will vary from quarter to quarter. In the first quarter the advance
will not exceed eight annas per 100 of the Wage bill.  For subsequent quarters
it wiil change.depending upon the liability that may be outstanding. It may
be that there have been no casualties in the preceding quarter. If that is so,
it is obvious that no advances will be recovered from the employer. As I said,
the advantage of the insurance scheme is that it ensures the workmen a payment,
secondly. the risk is distributed—safer areas which are not exposed to any attack
will also be contributing towards the payment of compensation to workmen living
and working in areas which have been attacked. Thirdly, the burden is pro-
portionate because it is based upon the Wage bill of each employer.

It will therefore be seen, Sir, that the Bill is a very simple measure. I would
als) say that it is a non-controversial measure. The House would like to know
that the idea of the Bill came from the Millowners Association in Bombay in
the beginning of 1942.  After the suggestion was sent to the Government of
India, there was an informal conference held in April 1942 between the Secre-

-tary of the Tabour Department, Sir Henry Richardson, Sir Frederie James, Mr.
Haddow, Mr. Gwilt and Mr. Hooseinbhoy Lalliee. On their suggestion, the
employers were consulted, two employers organisations were approached and
two All-India organisations of Industrial employers have complately supported
the measure. ~ With regard to employefs Federation, that organisation unfortu-
nately was divided. One section is in favour, and the other is not. So far as
labour representations are concerned, the Standing Labour Committee unani-
mously recommended this measure. I do not think that anything more is
necessary to enable the House to understand fully the provisions of this Bill
Sir, with these remarks, T move. )

-Mr. President (The Honourable Sir Abdur Rahim): Before I put the motion,
T ought to mention to the Assembly that it is the practice of this House that
names of Members chosen for the Select Committees should be supplied before-
hand to the office, before the Honourable Member moves the motion and that
practice, I must insist on being conformed to.by all Honourable Members of the



1862 LEGISLATIVE ASSEMBLY [81st MarcH, 1943

{Mr President.] -
House, Members of Government or Non-Official Members of the House.

Motion moved: .

“That the Bill to impose on employers a liability to pay compensation to. wonkmien
sustaining war injuries and to provide for the insurance of employers against. such
Iiability be referred to a Select (Committee consisting of- Sir Vithal N., Chandavarkar,
Mr. N. M. Joshi, Mr, Jamnadas M. Mehta, Mr. D. S. Joshi, Mr, Hooseinbhoy A. Lalljee,
Kbhan Bahadur Mian Ghulam Kadir Muhammad Shahban, Mr. C. C. Miller, Mr E. L. C.
Gwilt, Maulana Zafar Ali Khan, Mr. Yusuf ‘Abdoola Haroon, Hajee Chowdhury Muhammad
Ismail Khan, Mr. H. A. Sathar H. Essak Sait, Mr. Amarendra Nath Chattopadhyaya, Mr.
R. R. Gupta and the Mover. that the number of Members whose presence shall be
megessary to constitute a meeting of the Committee shall be five and that tne Committee be
authorised 1o meet at Simla.”

Mr. C. C. Miller (Bengal: European): Mr. President, Sir. The European
12 Noox, OToup support the reference of this Bill to a Select Committee to
* meet later in the year, but they would urge Government to use the
occasion for two purposes. One is to place at the disposal of the Select Com-
mittee much more information than has been done hitherto, and the othen is to
very carefully consider, in the meantime, the provisions of the War Injuries
Ordinance 1941 and the rates thereof because we consider that if that Injuries
Ordinance remains unamended and if this Bill passes the Select Committee and
subsequently the House in its present form, then the Honourable Member will
become the parent of about as notable an ifistance of discriminatory legislation
a8 is to be seen on the Statute book of any country.

I now wish briefly to refér to the theory of the Bill and the system which
# outlines, and I hope the Honourable Member will correct me if I make a
technical mistake. )

Under this Bill, employers of factory labour, of labour in major potts, of
mine labour and of essential services labour, are required to insure their em-
ployees against war risk injuries for the difference between the scale laid down
in the War Injuries Ordinance and the scale laid down in the Workmen’s Com-
pensation Act. Government will act as sole insurers, but as insurers in a
peculiar position. They talee no risk and they quote no definite rate. They
will receive from their clients premia in advance which they estimate will cover
wie risk over a certain period. Thke Honourable Member mentioned a quarter
a8 the period, but I do not find ‘a quarter’ specifically mentioned in the Bill.
That, however, is only a matter of minor importance, and I take it that if in a
sudden catastrophe Government should exhaust the supply of money which
they have in the shape of premia, they will immediately send round the fiery
eross to employers and collect more premia, in other words they will always
endeavour to be on the right side of the balance sheet with money in hand. I
make a point of that because I want to allude to that a little bit later,

Now, Sir, since this measure, as the Honourable Member has stated, is so
closely linked with the two existing measures, I would ask your permission to
take a very brief glimpse at those two measures.

In the first place, we have the War Risks Ordinance. This is legislation of
8 type which, I think, finds its counterpart in every belligerent country within
the' danger zone of modern warfare in the wqrld today, and the principle is
that the whole country is facing a common danger and a common peril, and,
therefore, there should be & common measure of relief or compensation accord-
ing to the ability of the country to pay. - -

The relief in the War Injuries Ordinance for all major injuries takes the form
of .what ome might call an exiguous over-all pension, bearing no relation to
the earning power of the person who is known as the ‘‘gainfully occupied”

rson. :
pe The Workmen’s Compensation Act, on the other hand, is totally different
legislation. The principle in that Act is, very rightly, that the employer is
definitely responsible for conditions of danger which arise from dangerous machi-
mery, or the hundling of noxicus products or anything of that nature, that is
to say dangers which are incurred by workmen but which are not incurred by
the ordinary citizen and for which the employer is liable. I do not think,
Mowever, that any Member of this House could possibly hold the view that
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Mr. 0. O. Miller: If I may interrupt my Honourable friend, I did not say _
that T objected to it,-but I wanted proof that the danger to which the workman
was exposed justified discrimination.

Mr. N. M. Joshi: My Honourable friend wanted proof for discrimination. 1
feel that you do not require much proof for discrimination between a person
whose pregence is necessary for production and a citizen whose work is not so
essential. In the case of workman, he certainly undertakes greater respon-
sibility when he agrees to stay in the factory" and continue work even under
graat risk, even when there is the risk of air raid, or naval bombardment or any
other operation of war. If the ordinary cifizen undertakes work which is neces-
sary, if Government carries on propaganda that he should stick to his work,
then certainly he has a right to be compensated. But, as a matter of fact,
what happens is that Government make propaganda that ‘the workmen in mdus- '
trieg should stick to their work, while they make propaganda that those people '
whose gervices are not very necessary may evacuate. So, I feel that there
is a gcod case and justification for discriminating between those whose presence
is necessary in a place which is in danger, in ‘the war zone and those whose
presence is not necessary. I go further and say that the Government of India
plac:s special responsibility on the industrial workman by making his leaving
his work a penal offence. My Honourable friend, Mr. Miller, may evacuate
Calcutta without taking any risk. The Government of India may perhaps be glad
if he leaves, may even provide some help in doing so. But the Government. of
India, by several enactments, such as, the National Service Ordinance, the
Ecaentlal Services Ordinance, and even by Rule 81A of the Defence of I.ndm
Rules, forbid the workman from leaving his job without, in some cases, long
notice, and in some cases without the permission of some Governmental autho-
ricv. 1 hope that my Honourable friend, Mr. Miller, now sees the justification
for the discrimination made by the Government of India _between a workmai
ard h- himself, an ordinary citizen. 'The Government of India does not semd
an ordinaryv citizen to jail for leaving his Wwork without the permission of certain
authorities in Calcutta, as it does in the case of those who come under the
Naiional Service Ordinance, under the Fssential Services Ordinance and Rule
81A of the Defence of India Rules.

I therefore hope that my Honourable friend Mr. Miller is now convinced
of the justification of discrimination made between the workmen and what he
calls {he man in the street and an ordinary citizen.

At <his stage I do not wish to go into the question whether the rates paid
under the War Injuries Act are low and the rates paid for the workmen under the
"Vorkmen's Compensation Act are higher. We shall discuss that question in the
Select Committee. My own view is that the rates paid both under the War
Injuries Ordinance and under the Workmen’s Compensation Act are very low
and they“require to be enhanced. A

There is one discrimination which this Bill makes which my Honourabls
friend Mr. Miller should have brought out. In the first place the compensa-
tion is not given to all classes of workmen. I would have liked compensation
tr be aiven to all classes of workmen and not only to the classes of workmen

o are provided compensation under this Bill by section 4. Not only the
Govern.nent of India is not proposing to give compensation to particular classes
of workmen but they do not propose to give compensation even to all those
who comne under the Workmen’s Compensation Aet. The Government of India
is diseriminating between different classes of workmen who come under the
Workmen’s Compensation Act. The Government cf India is providing com-
peneatisn under this Bill for workmen who come under certain Ordinances and
alss to those who come under the definition of factory, who come within the
definition of a mine and people who work in major portq Then the Government'
of India take power to themselves to apply the provisions of this Act to other
clasees of industries, which thev may notify in the official gazette. T feel that
the Government of India in the first place have omitted a large class of workmesn -
who taday arg working under the risk of war injuries, several classes of work-
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men who are working in Assam, for instance. Take the workman on a planta-
tion. The Honourable the Labour Member the other day gave us some tigures
and the House knows that a very large number of workmen on the plantations
of Assam whose number is more than eight hundred thousand or hine hundred
thousand or about a million. are not mentioned in this Act at all. As a matter
of fact, the greatest risk today is in Assam but the Government of India have
taken care to omit them. I do not know why. It may be that the Govern-
meriy, preposes to bring them under clause (e) by mentioning them or notifying
them 1n the gazette. I do not know why they should have been dropped as a
class in this Bill. :

There are other classes of workmen but I do not wish to go into the details.
I shall place my proposals before the Select Comimittee. But I would in this
conunection draw_the attention of the Government to the omission of the mention
of seamen, on sea-going vessels and coastal vessel and inland steam vessels. 1
know that the Government of India had informed this House that they propose
to make some schemes for compensating the werkmen for injuries suffered by
gseamen but I would have liked the Honourable Member to tell the House whether
those schemes provide compensation which is equal to the compensation which is
payable under the Workmen’s Compensation Act. In any case I would like the
Honourable Member to examjpe those schemes and see if the compensation paid
under the schemes made by the Government of India for seamen is not less
than the compensation payable under the Workmen's Compensation Act. If
the compensation is less, they should bring that compensation at least to the
level of what is provided in this Bill. When the question of compensation for
war injuries suffered, by seamen was considered, I suggested to the Honourable
Member in charge of the Bill, the Honourable the Commerce Member that he
‘should consult the representatives of the organisations of Indian seamen and
hear them before those schemes were made final. The Honourable-the
Commerce Member promised me at that time that they wounld consult the repre-
sentatives of the seamen’s organisations. I am very doubtful if the Honourable
Member had fulfilled that promise. I happen to be the President of one of the
small organisations of seamen_ in Bombay. So far as I know, I was never con-
sulted nor was my union consulted. I would therefore like the Honourable the
Labour Member to study this question of seamen and if the compensation given
to the seamen is not equal to the compensation paid under this Bill then make
some provision for the payment of compensation to seamen and he should also
try to convey to his colleague in the Commerce Department that the promise
made by him when the question of ccmpensation to seamen was discussed in
this House that he would consult the representatives of the seamen’s organisa-
tions has not vet fulfilled. .

I do not wish to go further into this question at this time but I would like
to state here that I approve of,the principle of compulsory -insurance which
has been introduced in this Bill. I would like this principle of compulsory
insurance to be adopted not only for the period of the war but for ordinary times
‘also. We have passed the Workmen's Compensation Act but there are occasions
when the employers find it = difficult tc make the payment of the
compensation, because they have not got the resources to pay the com-
pensation. It is therefore necessary that this principle of compulsory compensa-
tion ghould be introduced in the ordinary legislation for compensation.

I do not wish to go into the other points which were raised by the Honour-
able Member in charge of the department and the two other speakers who have
spoken before me. Sir, I support the motion for sending this Bill to the Select
Committee. '

[At this stage, Mr. President (The Honourable Sir Abdur Rahim) vacated
the Chair which was then occupied by Syed Ghulam Bhik Nairang (one of the
Panel of Chairmen).]

Dr. P. N. Banerjea (Caleutta Suburbs: Non-Muhammadan Urben): Sir, in
g‘u,ppor.tlng this motion I have only one word to say and that is that the Select
Committee, when it will consider the clauses of the Bill, will take into aceount
the grievances which have been referred to by my Honourable friend Mr. Joshi.
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take power to collect from employers as the first instalment of premia a half
per cent. of wages over a given period. The Labour Member has informed us
that that period is & quarter, and the total premium would be very large
because it would include factory labour, mine labour, dock labour, and essential
services labour. I cannot make even an .pproximate guess at it, but I should -
think that that first premium might well amount to something between 20 and
30 lakhs of rupees; and this has an intimate connection -with clause 10(3)
because if I read that clause correctly, Government intend,—at the end of the
hostilities when the whole thing is cut and dried and all the liabilities are
known,—they intend simply to take over themselves any excess which may be
found in the funds of the account. If I may say so, that seems to me to be
a most extraordinary proceeding. Government can collect monies_under this
Bill to any degree they like, and they know from whom they collect those
monies; they must have their lists; but why should they keep the money at
the end? The money is collected against a contingency which has failed to
materialise. I think probably the Select Committee will have something to
say to that, because at the moment it presents the appearance of legalised
highway robbery, if I may say so.

Just one last point, .and I shall not detain the-House further. That is with
reference to clause 6 and its many sub-clauses. This clause 6 enables Gov-
ernment to put into operation a scheme on the lines of the War Risks Ordi-
nance, but that scheme is the whole kernel of the Act and if one looks at
clause 6(4) one gets this little innocent sub-clause: ‘“The Scheme  may be
amended at any time by the Central Government.”” Tt rather looks to ine as
if the Government was offering the Select Committee of the House an orange
and saying: ‘‘Now you take the skin and I will take the rest of it.”” In fact it-
bears the suggestion that this Bill was an Ordinance concealed rather thinly
under the disguise of legislation. That again, I think, the Select Committee
will look into. T will not trespass on the time of the House further beyond
a remark that I think, though it is a short Bill, the Select Committee are
likely to have a very arduous time of it.

Mr. Hooseinbhoy A. Lalljee (Bombay Central Division: Muhammadan
Rural): Sir, I rise to welcome this Bill. It is a fact that the Bombay Mill-
owners’ did request Government to give necessary relief or, more than relief,
scme compensation; and I am very glad that the Honourable the Labour Mem-
"ber has at once kindly brought this Bill before us. I must also congratulate
him on placing this Bill before us because 1 know verv well that he could have
got this by Ordinance. My friend from the European Group who spoke just now
doubted whether some portion of this Bill should or should not be considered as
part of an Ordinance. Therefore, in the first instance for placing the same
before us we are very much obliged to the Honourable the Labour Member.
My friend has rightly pointed out two important facts; those are, that a certain
amount will be taken from the employers by the Labour Department every
quarter and the basis will be fixed by the Labour Department. I submit that
if that is done, it must be done in consultation with the irdustries who are
primarily responsible; and furthermore I wish also to join my friend in drawing
the Honourable the Labour Member’s attention as to the final disposal of the
surpluses, if any. They should certainly be given back to the parties from
whom they were recovered—and certainly far more jusfified is the desire when
thev have offered voluntarily to contribute. I do not agree with my friend in
this respect that the War Injuries Ordinance does give sufficient sum, and T
d» feel that as the Honourable the Labour Member has pointed out, our finan-
cial conditions, even though soine people say there is prosperity in the country .
due {o war, I feel we are really speaking unable-to pay to our people compensa-
tion .on. the scale that other countries have been giving or what they are really
entitled to; and therefore when the industries do make some money, I do feel
that & reasonable compromise between the relief and compensation be made and
not altogether as put by the Honourable the Labour Member, would like to do
but o fair thing must be done. Whether we should give, as against the relief
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further all the compensation that has been awarded under the Compensation Act
is a question into which we shall look certainly in detail in Select Committee.

" Then T should also like to point out, that so far ‘as the question goes that
the workmen’s morale is affected by the increase in compensation, it is a fact
that nowadays in India the workmen are fortunate enough to have leaders like my
friend, Mr. Joshi, and if I may say so with the permission of the Honourable
the Labour Member, they know they have got a Labour Member who is very
sympathetic to them; and if they are assured by them that when they have t>
work in a factory and when they have to get compensation they would get a
resvcnable sum of money, surely their morale will help them to sustain the
working under war conditions or even of bombing. It is said that the work-
ma.’s morale in India is not affected by money, it may be to a certain extent.
The workmen in India, I must admit to our shame, are in a very very straiten-
ed circumstance, and whatever is given to them they cannof rqfuse in any
circumstances. But that does not justify that morally they are only entitled
to that. T am very glad that some more compensation. is. to be given. T do
admit that we will have to consider in greater detail some of the points which
my Honourable friend has pointed out, as_affecting industry and also the futurs
hetterment of labour. T must also tell the Honourable the Labour Member
when he says that a large portion will come from E. P. T., that he is not
correct. Not all factories pay E. P. T. If the Government’s contention is
correct, then Government could make some arrangerment with those who have
got to pay E. P. T., when this proposal is only applied to them. I am not
guing into details, but there ought to be a scale. If Government honestly
and sincerely wish to subscribe to these war injuries compensation, they should
come forward and say, only E. P. T. payer will pay a certain percentage and
not others. If not, whatever industrialists have to pay, they have to pay as all
other citizens. With these words I welcome this Bill and hope that in the
Select Committee the many important points that have been raised will be
gone into and we shall be able to bring out a Bill which will be satisfactory
both tc employer and the workman. '

Mr, N. M. Joshi (Nominated Non-Official): I join in welcoming the motion
made by the Honourable the Labour Member. The principle which he enun-
ciated is that if during air raids or naval bombardment or in other operations
sf war the workman suffers injuries, it is necessary that in order that the
i rale of workmen may be maintained, the workmen should be compensated
for the injuries that they suffer. The Honourable Member made some difference
between relief and compensation. DPersonally, I feel that the State or the
employer should take responsibility for compensating -and not relief. Govern-
ment spend a lot of money in propaganda asking people not to be panicky, and
they make a special propaganda among the working classes telling them that as
.the:r work is necessary for the war effort they should stick to their work. In
thage circumstances I feel that it is the moral obligation either of the employer
or of the Government to compensate fully the workman-who undertakes the risk
and suffers injuries on account of any of the war operations. Here I would like
to correct one of the statements made by the Honourable the Labour Member.
He said .that the Workmen’s Compensation Act compensates fully
the workman for the injuries which he suffers. That is not so. "The Work-
men’s Compensation Act gives a very small compensation for the injuries that
thz workman suffers. I you look into that Act and look into Schedule IV,
you will find that in the case of a workman getting a certain amount of wages,
say not more than Rs. 10, his family gets Rs. 500 as compensation for the
loss of his life. I know that life in India is considered very cheap, but even
in India the life of a human being and a workman need not be so cheap that
his family should be considered to be fully compensated if they receive Rs. 500.
I do not want to raise that question; I only wanted to correct a misconception
o° the Honourable Member. My Honourable friend, Mr. Miller, said that this
Bill discriminates between an-ordinary citizen and a workman, and he objeets to
that discrimination, .
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liability be referred to a Select Committee consisting of BSir Vithal N, Chandavarkar,
Mr. Ny . Joshi, Mr, Jamnadas M. Mehta, Mr. D. S. Joshi, Mr. Hooseinbhoy A. Lalljee,
Khan Bahadur Mian Ghulam Kadir Muhammad Shahban, Mr. C. C. Miller, Mr. E. L. C.
Gwilt, Maulana Zafar Ali Khan, Mr. Yusuf Abdoola Haroon, Hajee Chowdhury Muhammad
Iasmail Khan, Mr. H. A. Sathar H. Essak Sait, Mr. Amarendra Nath Chattopadhyaya, Mr.
R. R. Gupta and the Mover, that the number of Members whose presense shall be
necessary to constitute a meeting of the Committee shall be five and that the Committee
be anthorised to meet at Simla.”

The ‘motion was adopted.

THE DELHI UNIVERSITY (AMENDMENT) BILL.

Mr. J. D. Tyson (Secretary, Department of Education, Health and Lands):
Sir, I move: -

“That the Bill further to amend the Delhi University Act, 1922, be referred to a
Select Committee consisting of the Honourable the Law Member, Nawabzada Muhammad
Liaquat Ali Khan, Dr. Sir Zia Uddin Ahmad, Dr. P. N. Banerjea, Sir F. E. James,
Shams-ul-Ulema Kamaluddin Ahmad, Mrs. Renuka Ray, Mr. J. P. Sargent and the
Mover, that the number of Members whose presence shall be necessary to constitute a
meeting of the Committee shall be five and that the Committee be authorised to meet at

Simla."’

Mr. Chairman (Syed Ghulam Bhik Nairang): Motion moved:

“That the Bill further to amend the Delhi University Act, 1922, be referred to a
Select Committee consisting of the Honourable the Law Member, Nawabzada Muhammad
Liaquat Ali Khan, Dr. 8ir Zia Uddin Ahmad, Dr. P. N. Banerjea, Sir F. E. James,
Shams-ul-Ulema Kamaluddin Ahmad, Mrs. Renuka Ray, Mr. J. P. Bargent and the
Mover, that the number of Members whose presence shall be necessary to constitute a
meetins of the Committee shall be five and that the Committee be authorised fo meet at
imla.

Mr. Lalchand Navalrai (Sind: Non-Muhammadan Rural): Sir, I have an
amendment. May I move it now. )

Mr. Chairman (Syed Ghulam Bhik Nairang): The Honourable Member
can move his amendment now and speeches can follow later on.

Mr. Lalchand Navalrai: Sir, I move:
, 1“1‘}1133:, the Bill be circulated for the purpose of eliciting opinion thereon by the 1st
Jualy. . . )

Mr. Chairman (Syed Ghulam Bhik Nairang): Amendment moved:
: I“Tlllgltld the Bill be circulated for the purpose of elicifing opinion thereon by the 1st
July, N : .

Mr. J. D. Tyson: Sir, I feel I owe an apology to the House far confronting

it with such a formidable-looking Bill at the end of the Session. Though we
are anxious to get the Bill through quickly, we have attempted to soften the
blow and have contented ourselves with moving for its reference to Select
Committee, instead of taking it on the floor of the House. I should like to
explain also the form of the Bill. Unless the Select Committee or the House
itself wishes to make it so, the Bill is not really nearly so formidable as it
fnight appear from ite bulk. If the number of changes proposed in the Bill
is the criterion, thirteen pages out of 14} represent the Schedule and the
Schedule contains all the Statutes. We have only proposed changes in eight
out of the thirty.six Statutes.

Dr. P. N. Banerjea' (Calcutta Suburbs: Non-Muhammadan Urban): The
number of changes is ten. '

_Mr. J. D. Tyson: I think, eight in the Sfatutes and some changes 1n the
Bill. I% may be ten in the Statutes.

Now, Sir, clause 9 of our amending Bill read with the note on the clause
explains- why we have put all the Statutes into the Schedule. Honourable
Members will remember that the parent Act enacted what were termed the
First Statutes of the University. The object was to enable the University to
start straightaway with a body of Statutes which the University itself :ould
amend or add to, as occasion arose, by the machinery provided. Now, Sir
to some extent we are making a fresh start, at this stage, in the career of
the University. The object is to make a statutory provision for changing the
degree course. from two years to three years. The changes that are ntécessary
must be made both in the parent Act and in the Statutes as they exist at the
present moment. We have thought it best, therefore, to ask the "Legislature to
present thg University with Statutes which embody the necessary changes as
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well as with  amendments in the parent Act. For fhat reason if our Bill is
accepted the existing section of the Act which refers to the ‘‘First Statutes of
the University’’ will simply refer to ‘‘the Statutes’’. But in order to do that
we have had to put them all into the Schedule. I mention this in order to
explain th buik of the document which I have at this late hour placed before
the House. '

The necessity for legislating at all to amend the Delhi University Act

- arises out of the history of the University itself. There has been a steady

development in the University. To mention only one feature,—when the
_University first began its work, there were no Professors at all. Today, there.
are five professors and we hope that in the very near future there will be
six or seven. As there were no Professors at first,—I presume that was the
reason,—thers was no provision made for the representation of the Professors
on the Executive Council. But we feel that it is not right that, when there
are Professors, the Executive Council of the University should be deprived of
the advive which might come to them from the Professors and we have, there-
fore, proposed to add two Professors to be elected by their colleagues to the
Executive Council. Another reason why legislation is necessary is the reform
to which I have just alluded, the very important educational reform,—educa-
tional expecrilnent we may call it, perhaps,—of increasing the degree course,
the real University training, from two to three years. Certain changes are
necessary both in the Act and more particularly, I think, in the Statutes to
give effect to that reform which has been accepted in principle by the Univer- .
sity.

Dr. P.. N. Banerjea: You call it reduction?

, Mr. J. D. Tyson: No, I call it an increase, really. The present degree
course is two years, because the first two years are spent in Intermediate
work, which is really properly speaking the kind of work which should be done
in the high school. It is now proposed that the degree 'part of the zourse
should be three years. I call it an increase from two to three years.

The third factor of which we must take note and for which changeg in the
Act and Statutes are necessary arises from the fact that there have neen
changes in the conditions of Government grant to colleges. These, then, are
the reasons why legislation is necessary and the opportunity has been taken,
as is stated in the Statement of Objects and Reasons, to cover a few other
points which are overdue for amendment. From what I have said already and
from a study of the Bill Honourable Members will realise that the Bill before
them consists partly of some inter-related clauses and partly of clauses which
stand ty themselves and I do not propose, therefore, to go into detail about.
matters which obviously would more fittingly be discussed at the Select
Coramittee stage. I would like, however, to advert to two or three of the pro-
posed changes . . . . .

Dr. P. N. Banerjea: What are the one or two matters which are overdue
for amendment? )

Mr. J. D. Tyson: ‘‘Professors’’, for example, is certainly overdue.

Dr. P. N. Banerjea: That you mentioned already.

Mr. J. D. Tyson: I propose to advert to two or three of the proposed
chang3s which appear to be of special importance or which are likely to attract
special attention. The first is the proposal that the University should have
power to have a wholetime paid Vice-Chancellor. As I have already said, the

. University has developed and the time must come, if it has not already come,
when its chief executive officer can no longer be as in the past a gentleman
who, while actively pursuing a profession, is willing out of public spirit to
devote his leisure to the work of the University. The development of the
University and the carrying out of the scheme for its improvement into a
model University calls for the services of an_ educationist who can devote his
whole tgme to the task. It has been the University’s good fortune to have
had during the earlier stages of the transition to the three years dégree course
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He pointed out that some classes of labourers have been omitted from the pur-
view of this Bill. It may be said that those classes will be brought into the
scheme by rules, but that would not be quite a satisfactory method of dealing
with the matter. It will be better to provide for compensation being granted
to the labourers of these classes mentioned by Mr. Joshi in the Bill itself. 1
welcome the Bill and have great pleasure-in supporting the mation moved by my
Honourable friend Dr. Ambedkar.

The Honourable Dr. B. R. Ambedkar: Sir, T am glad to find such a general
support sccorded to the measure which I had the pleasure of moving this
morninz. The words ot criticism which have emerged are indeed surprsingly
few and most of them came from my Honourable friends, Mr. Miller and Mr.
Joshi. My Honourable friend, Mr. Miller, said that it was necessary thai the.
Govsrnment should give more information with regard to the measure. 1
shall always be glad to give him whatever information he wants if he would
kindly let me know the points which are troubling his mind. With regard
to the other question which he raised, namely, that in his ml_nd there
appeared a certain discrimination between the rates we were paying under
the War Injuries Ordinance and the rates we proposed to pay under
the preseat measure, I fear he is labouring under a misapprehension because,
as I tried to make out, the object of this measure is really to equalise the
position of those who are covered by the War Injuries Ordinance and of those
who are guing to be covered by the present measure. As I pointed out, on
examination of the rates we offered to the war injuries victims, we found that
those who drew Rs. 24 and above only got relief and those who drew Ks. 24
and below got compensation. And what we propose to do mnow
by this measure is to give compensation to those who stand above
Rs. 24. Therefore, my Honourable friend will see that far from
creating a position which will be called diseriminatory, we are really
aqualising the position of all workmen to which both these messures
are going to apply. I quite appreciate the point that my Honourable friend,
Mr. Miller, made, namely, that this measure is restricted to a certain type
of workmen or certain classes of workmen who are defined in clause 5. That
is quite cbvious from the ‘provisions of the Bill itself. But, as I pointed
out, having regard to two circumstances, firstly, that it is not possible for
Government to undertake the liability of paying compensation te all workmen
and, secondly, having regard to the fact that any scheme of incurance which
Government can put forth must be -administratively workable, it follows that
Governinent cannot spregd itself out to cover all sorts of workmen because,
as I said. it would be too much of a liability for Government to take und
the schem> will become administratively unworkable. In order that we may
run the insurance scheme, it is quite obvious that_we must be able to locate
an employer on whom we can definitely place the liability and from whom we
can recover the premium. In the case of general population it is not possible
to locate someone on whom this lisbility could be imposed and from whom the
premium could be demanded. That is certainly the reason why we have
‘been required to limit the scheme to certain classes of workmen who. have
been defined in clause 5. My Honourable friend, Mr. Miller, said that we have
given no justification for confining our scheme to the classes of workmen who
bave been defined in clause 5. Some of the answers which I could have given to
him have aiready been given by my Honourable friend, Mr. Joshi, and I do
not propose to repeat them. The answer reallv is to be found in tho State-
ment of Objects and Reasons itself The Staternen: of Objects and Reasons
(psragraph 2) makes it clear that they are exposed to danger in factoriag and
other industrial concerns. That, I submit, is as good a reason as any could
be given for confining this measure to the classes of workmen who are defined
therein. It cennot be denied that factories and industries are easy targets for
enensy sttack and the pcople working there are, therefore, more exposed to
danger than the general population. '

With regard to the question raised by my Honourable friend, Mr. Joshi.
that this Bill does not apply to all workmen and he pointed out two particular
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casas in which he desired that the provisions of this Biil should be extended,
namely, to the labourers working in Assam on tea plantations and seamen, are,
no doubt, cases which require some particular answer. Now, Sir, my general
answer to the criticism of Mr. Joshi with regard to these two particular points
is this, that Government is quite aware of what he has said and that is the
reason why Government has introduced sub-clause (e) in clause 5, whereby
Government has reserved to itself the power of extending the provisions of
the Bill 10 other workmen employed in any employment. Government does
not regard that the categories of workers defined are the final and that no
occasion may arise to include others.

Dr. P. N. Banerjea: It is not exhaustive.

The Honourable Dr. B. B, Ambedkar: It is not exhaustive and, therefore,
if a situation arises when it becomes clear to Government that the provisions
of this Bill should be extended to workmen employed in other employments,
Goverument will undoubtedly consider the matter.

With regard to the question of Assam, the only point I would like to make
is this that, as I said, we are confining the measure to workmen who are
living in what might be called exposed centres. To my mind and according
to the information we have at present, it cannot be said that the tea planta-
tions are exposed centres. If af any time the plantations do become exposed
centres and subject to risk, there is no doubt about it that either Mr. Josh:
may move in the matter or Government” will take notice and see that the
provisions of this Bill-are extended to the labourers in Assam.

With regard to the seamen, I think the matter was brought forward by
the Commerce Department and I understand that there is a measure already
in existence whereby a provision, if not of the same force, at any rate, analogous
to the schern: that we are having, is already in existence. If my Honourable
friend, Mr. Joshi, thinks that it is desirable that the Select Committee should
examire and make some ‘provision, if that provision is not incongruous with
the main fealures of the Bill, I certainly will raise no objection for his con-
sidering the matter in the Select Committee.

My Honourable friend, My, Miller, referred to one or two clauses in the
Bill. The first was sub-clause 5 (e¢). To that I have given my reply “hat °
Government has deliberately introduced that sub-clause by way of caution
because (Government thinks that the expediency may arise whereby the pro-
visions of this Bill may have to be extended.

The other section to which he referred was section 10 of sub-clause (3).
His point of eriticism was that by this provision Government pro-
poses that if any balance is left out of the fund the excess will
be paid into the general revenues. I understood Mr. Miller to say that this
policy of the Government of India was not justified by the circumstances of
the case. But if Mr. Miller will bear in mind the fact to which I have alrcady
referred, namely, that a good part of the money which will be paid as premia
by the employers to this fund will come out of the E. P. T., then it is cnly
proper that Government should be the residuary legatee of such balance. Sir,
I have nothing more to say.

Mr. E. L. 0. Gwilt (Bombay: European): May I ask a question from
Honourable Member? He said in his opening speech that it is the Millowners’
Association that initiated the scheme. .

The Honourable Dr. B. R. Ambedkar: They made a suggestion.

Mr. E. L. 0. Gwilt: Did not they also make a suggestion that any money
left in the fund after the compensation is completely paid should be devoted
to industrial research and if so, will my Honourable friend give consideration
to that suggestion? .

The Honourable Dr. B. R. Ambedkar: T *have no memory, but T will look
into the matter. ] -

Mr, Chairman (Syed Ghulam Bhik Nairang): The question is:

*'That the Bill to impose on employers a liability to pay compensation to workmen
sustaining war injuries and to provide for the insurance of employers ag#inst such

1P
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says it is not a formidable Bill. He only says that it is apparently formidable.
In my humble opinion the provisions in this Bill lie under a cover. As the Bill
has been presented, no one can understand what really is the substance of it:
Looking at the Bill as it is, we find that the original Act has 48 sections, and
this Bill makes amendments in 17 sections of that Bill. It goes further also to
change the Schedule at teast in eight places, as has been admitted by the
Honourable the Education Secretary. . .

Now, Sir,.to call such a Bill not formidable, or not very weighty, or not
very important, is, I think, a misnomer. .

Mr. J. D. Tyson: I did not say that it was not important. We attach the

greatest importance to it.

Mr. Lalchand Navalrai: Apparently formidable: not formidable in substance.
My attempt to show that it i1s important is with respect to the substance, and
not on the face of it as it has been presented. If we look at the Bill as it is,
what do we find? It only says in that section add only these words. But
unless and until one goes through the whole Bill, with all the clauses, one
(unless he is an expert, for the Bill is a very complicated measure) will not be
able to find what is the object of this Bill.-

In my*humble opinion, as I have read the whole of it, and I have also had
the advantage of being a member ai present of the Court of Delhi, I submit
that I can understand what really is the object and why these drastic measures
are being made. Now, Sir, I would say that this Bill is too drastic, reactionary
and revolutionary. The Bill gives autocratic powers instead of democratic
which the University .authorities enjoy at present. Now the powers are all
being given to the Executive, and these powers are beipg given on the assump-
tion that the Government is gomng to give a grant. Government has thought
fit that this Bill should be passed and these provisions should be made, other-
wise probably the grant money would not be granted to the University. I do
not think it is fair, reasonable and equitable that this Bill should be moved into
the House under that threat of grant being discontinued.

Sir, I am asking at present only for a certain motion, i.e., that circulation
is very necessary in a Bill like this, not only from the complicated position that
I have shown, not only from the  complex provisions that are contained in it,
but on other very weighty grounds. Besides, though I am a member of the
%odtt of Delhi, still I never knew that a Bill of this kind was coming into the

ouse.

Mr. K. O. Neogy: (Dacca Division: Non-Muhammadan Rural): Has the
Court not been consulted ? : '

Mr. Lalchand Navalrai: Not at all. Besides, I am going to tell you who
were not consulted. To begin with, I cannot understand who conceived this

‘Bill and where was it conceived. Who was then the person who said that there

should be such amendments of this drastic kind? It is not known to us, nor to
the educationists, nor to the public. Even my Honourable friend, Maulana
Zafar Ali Khan, put a question, which shows that he also did not know tha‘
the Delhi University Bill was coming in to serap more or less all the provisions
of the former Act and to make absolutely a new Act suitable to the Government,
suitable to the Executive, to give more powers to the Chancellor and to the
Vice-Chancellor and to the Executive Council and so forth.

What I submit is this. We knew that this Bill had been born only a
few days back whén it was introduced in this House. It is a naked Bill. When
Bills come into the House they are usually circulated. Opinions are collected :
snd w> get to know that there is a certain amount of support or a divergence cf
opinion and it is on that . . . .

Maulvi Mubammad Abdul Ghani (Tirhut Division: Muhammadan): It is a
Government Bill. ' ' ‘

Mr, Lalchand Navalrai: Even if it is & Government Bill, if we are asked to
vote on it we must have the different opinions placed before us, and we must
also know what differences, if any, there are likely to be between ’t»his O, mous
and the other universities in India in this respect, lest there should be ang
clash with any other university. After all people get an education in all the
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universities. They acquire talent and education not only in Delhi but from all
round. Even Delhi people who pass their examinations go to other places and
they have to be in conformity with the provisions of the other University Acts
too. - Therefore, this is a naked Bill. There ought to be opinions called for, and
not only that opinions should be called for, but there should be no haste in
passing a Bill like this. At this time of war we are asked not to be in a hurry
even where our food is concerned, but here, simply because thg Government
wants to give certain powers to certain persons in whom they may be interested,
they want us to hurry on on the plea that they are giving a grant to the
University, I ask, is that not a clear reason for circulating this Bill? 1 was.
asked if the Court was not consulted on this Bill. This Bill was jntroduced
here only a few days ago, and we do not find there was any consultation with
the Academic Council; we do not know whether there was any consultation with
the Executive Council, but I can assert that the Bill never came before the
Delhi Court in my presence. There is an Educational Conference or Committee
where questions concerning all universities are considered ; but even that confer-
ence or committee was not consulted about this. All of a sudden, one day the
Honourable the Secretary for Education comes here and says ‘‘I introduce the
Bill”’, and -within a few days he says ‘‘send it to the Select Committee direct,
do not think of anything else.’”” What purpose can be served by such a Bill>
I think this Bill which is being adopted in its nakedness by the Honourable-
the Secretary for Education must not be considered unless and until it gets the
support of educationalists and other universities and also the college authorities
for whom it is intended. All these must be consulted. Ordinarily, when a
Bill is brought,; we know what the public opinion is before we proceed with it; -
people must be consulted, but that has not been done here. We are simply
told ‘‘This must go to Select Committee because we are giving a grant to this
University and we want you should hurry up and,-therefore, a measure of this
kind should be sent to Select Committee forthwith.”” So far as circulation is
concerned, the matter is very clear. Members of this House, who do not know
what the public opinion is on this Bill, and who have only read this Bill now,
cannot be asked or told ‘‘Accept the principle of the Bill now.” At this
moment we are being asked to consider the principles. How are we to consider
the principles unless we look into this Bill ecritically? One Honourable
Member will find out something here, others may find out something there;
but unless we know what public opinion is we cannot really contribute any-
thing useful. Therefore, this Bill. should be circulated, especially when it is
said that the Select Committee is not going to be called in a hurry, If it is
not so, why is it that the same principle that was adopted in the case of the
Hindu Law Bill is adopted here? It may be said that there is time to think
over it;-but we want public opinion; and the Honourable Member will not
bind himself and say that in the meantime he = will circulate it and get
opinions—so that the two things can go on together; he will not accept that.
Therefore, there should be no haste in sending this Bill to Select Committee.
As for the principles of this Bill, they are not only important but they
. revolutionise the whole system of education. I will show that this three
years’ degree course is unprecedented, it does not exist in any university in
India; it is absolutely a new conception; it has not-got the _blessing of any
other university or of any educational authority of high merit. It is only a
Bill which some officers of the Council—I may say, the Vice-Chancellor of
the University—are interested in. As I was in the University one day when a
meeting was: going on, I saw the haste with which this three-year course was
being proceeded with, I may say that I wanted that this proposal should be
placed before: the Court before it was considered by the Executive Council and
the Vice-Chancellor who is the Chairman of the Executive Council and also
of the Court. I sent in my resolution to that effeet—for what purpose? For
‘the purpose only that before statutes are passed or ordinances are passed, the
matter should come to the eourt. My point was that- according to the Act
if this Bill comes with i he exenutive oounol
es with statutes and ordinances passed by the executive council,



THE DELHI UNIVERSITY (AMENDMENT) BILL 1663
a i)urt-time Vice-Chancellor who was able in fact to devote a very great de?i
of time to the University. )
The Assewnbly then adjourned for Lunch tifl half Past Two of the Clock.

The Assembly then adjourned for Lunch till Half Past Two of the Clock.
Syed-Ghulam Bhik Nairang (one of the Panel of Chairmen) in the Chair.

Mr. J. D. Tyson: Sir, I was gbserving when we adjourned that it was the
good fortune of the University to have had during the earlier stages of the
transition to the three years degree course a part-time Vice-Chancellor who was
able in fact, to devote almost whole-time service to the University, but that was
a chance on which the University cannot count every time.

Now, Sir, there is nothing in the Act to prevent the person selected as Vice-
Chancellor from devoting his whole time to University work. But generally if
you want whole-time services and want to be im a position to insist on whole-time
gervice, you must be prepared to pay a salary and there is nothing in the present.
Act which would enable the University to pay a salary to i#ts Vice-Chancellor.
There is provision for paying a salary to the Treasurer, but there is nothing in the
Act which would enable the University to pay a Vice-Chancellor. In fairness.
I ought, perhaps, to make it clear that if this Bill is passed into law, the
present Vice-Chancellor has made it clear that be would not seek to take:
advantage of that provision. -

Honourable: Members will notice that we have left intact the present proce-
dure for appointing an unpaid Vice-Chancellor. The present arrangement is that
the Vice-Chancellor is appointed by His Excellency the Chancellor on the
recommendation of the Executive Committee. But we seek to prescribe » new
procedure, to be applicable only for the appointing of a whole-time, and presum-
ably paid, Vice-Chancellor. Under this procedure, the Chancellor is to make the
appointment after such consultation with the Executive Council as he thinks fit.
The Chancelior will also decide whether a whole-time Vice-Chancellor is neces-
sary, and I have no doubt that in coming to that decision also he would consider
the views of the Executive Council. '

Nawabzada Muhammad Liaquat Ali Khan (Rohilkund and Kumaon Divisions:
Muhammadan Rural): Why this new procedure? Any reason for it? ‘

Mr. J. D. Tyson: 1 am coming to that.

Honourable Members will recall that the Chancellor has alreadv a number of
important duties under the existing Act, and we have preferred making him the
arbitec in this matter of whether there should be a paid Vice-Chancellor—a
whole-time Vice-Chancellor—to leaving it to the unfettered decision of either
of the parties who are primarily interested in this matter, namely, the University
or the Central Government—I want to make that perfectly cléar that the Central
Government has a vital interest in that matter. The interest of the Central
Government arises from the fact that in spite of the war, the Central Govern-
ment has put up and is putting up considerable sums of money to finance the:
development of the University on certain very definite lines. Government want-
to see that that development is steadily and consistently taken through to a
conclusion. I would like to add that Government have had’this particular
amend_ment in view for two or three years,—in fact, ever since the present
finaneial arrangements were agreed to. It is no new idea.

I will only deal briefly with two other matters in the Bill. The Bill seeks to-
add four members to the Executive Council. The present strength of the-
Executive Council is, I think, 28—there is no Rector; if there were a Rector it
would be 24—and the Bill seeks to add four members to that number. I have
already mentioned the case of the professors. There were no Professors when
' the parent Act was passed, and I do not think there will be any disposition to

question the provision whereby we seek to add two Professors to ihe- Executive
Council, to be elected by their colleagues—the other Professors. We also
propose to empower the Chancellor to nominate four, instead of two members
as at present, two of the four to be women. This is to facilitate the nomina--
tion of women to the Executive Council and, in view of our experience of lady

-
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Members in this Housé, I am sure I can count cn support for this proposal

also.
Dr. P. N, Banerjea: You count on the support of the lady Member only?

Mr. J, D. Tyson: I hope I shall be able to count on the support of other
Honourable Members also; I feel confident of it in spite of what my Honour-
able friend suggests. ' .

The third point to which I wish to draw the attention of the House is our
proposal that the Selection Committee to recommend recognition of teachers
as teachers of the University should be cut down from its present unwieldy
numbers of about 16 or 17 to -the size and composition recommended by the
Delhi University Enquiry Committeé of 1927, which would be four—the Vice-
Chancellor; the Educational Adviser to the Government of India, who is, of
ccurse, a member of the Executive Council; a member of the Academic
Council,—who, of course, could b® the Dean of the Faculty, but need not be;
and one nominee of His Excellency the Chancellor. This, I may say, has been
accepted by the Colleges and by the University in connection with the new
conditions of Government grant.

Finally, Sir, 8 motion has been moved for circulation of this- Bill. As
regards circulation; Sir, I would submit we have got nothing to gain by it.
We have embarked, in the case of the University of Delhi, on an educational
experiment which is intended to give a lead to the Universities of India, and I
do not understand how opinions relatéd to conditions in other educational centres
would be particularly helpful with respect to this Bill. .There is, however, one
fact of which I am prepared to take note: The Bill itself was placed before this
House only a few days ago, as soon as it was printed, but the University has
not seen it. It incorporates, as I have indicated already, many matters which
have been considered and accepted by the University, but we should value the
opinion of the University on the Bill—I am sure that the Select Committee
would value the opinion of the University—and I would be willing to try to
arrange for the Select Committee to defer its sittings till these views can be
made available, if the University, for its part, will let us their views within a
reasonable time. Sir, I move. -

Dr. P. N. Banerjea: When will this Committee meet?

Mr. J. D. Tyson: We have not yet appointed a committee. The idea was
for it to meet very soon, but, as I have just indicated, it will wait for the views
of the University.

Dr. P. N. Banerjea: How long will that take?

Sir F. E. James (Madras: European): It may meet in June.

Mr. J. D. Tyson: It may have to meet before June. We should like to
have the report of the Select Committee at the Dbeginning of the next Session.

Maulana Zafar Ali Khan (East Central Punjab: Muhammadan): Has the
opinion of the wider academic circles been elicited or invited?

Mr. J. D. Tyson: No, Sir. I tried to expluin that we regard this as a matter
affecting Delhi University. We have a plan for Delhi University which has
been accepted, which does not at present apply to other- Universities though we
hope that some of them, in due course, seeing the success that it meets with
here, will follow suit; but we doubt very muech if anything is to be gained by
civeuluting to Provincial Governments and through them to other Universities.

Maulana Zafar Ali Khan: Nobody knows anything about what is in this Bill
even up to this time.

Mr, Chairman (Syed Ghulam Bhik Nairang): Order, order.

Mr. Lalchand Navalrai: This is a Delhi. University Bill, which is amending
an old and well censidered Bill, the Act of 1922.  Sir, that Bill was well
conceived and wel! considered. Opinions were then invited and it was after
very full consideration that that Bill became law. That Bill has remained in
force and it is being used in the Delhi University. At present the Bill has been
introduced by the Honourable the Secretary for Education; and he in his
modesty, though I will not say that he is so simple .as not to see through it,
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then the court can only set it aside and refect it; therefore, I say That before
" these statutes are passed, because it becomes difficult afterwards when a matter
is perfected by the Executive Council and then comes to the Court and the
Court differs after the statutes have actually been passed. Therefore I put in
a resolution to the effect that it should see the light of the Court, where we
‘can look at it and see what it is; and it should not remain in purdah or in
camera only with the Vice-Chancellor or the Executive Council. I was called
to see the Vice-Chancellor and for about an hour I placed my case before him
and asked him. that my resolution may go to the Court. After all, he 'was
kind enough—and, of course, no one could doubt hig intelligence or his compe-
tency—he said it would be laid before the Court. But then some of the autho-
rities were very much averse that the resolution should come before the Court
and should succeed. Then I put my case before the Court and I saw all round
theze were teachers and principals and such like members of the Court and I
argued my point and explained the necessity of its considération before the

Court_and said that nothing would be lost by such a coursé; I also said-

that the Court is the highest authority of the University; it was contested
whether it was the highest authority or not, but I said ‘‘After all the Courb
has to.consider matters finally!’. I argued it in that sense. Then it came to
voting. Very few hands were raised in my favour and the resolution was
thus lost but I asked for a secret ballot. I understood that the.
.consensus of opmmon would really be in my favour if they were free
to vote. So, I asked for a secret ballot, and the result was that I got a very
great majority in my favour. The Viece-Chancellor complimented me but he
said that the resolution may not be operated upon, and it never came before
the Court as resolved upon by the Court. So, I submit that the Bill should
have a wide circulation and a free circulation; in other words, undeterred by
any influence, and that would only be when the Bill goes to other universities,
when it goes to other educational societies and institutions which have nothing
to do with the Delhi officers or the authorities of the Delhi University.

The change in the university course from four years to three years is an un-
precedented thing. 1 think my Honourable friend, Dr. Banerjea, put a question
whether it was a progressive reduction or increase. The Secretary for Edu-
cation said that it was not decreasing. Let me explain to you the position.
At present we have this. A student who has passed the matriculation can go
“directly to the coi'ege. He has two years in the intermediate and F. A. and
another two years in the B.A. But under the new system proposed, what
happens is this. At present there are seven standards on our side of the
country and you have ten standards here. ~Under the proposed new gystem,
thete will be eight years in the High School on our side and 11 years. here.
Then they will huve three years in the university to become a graduate. 1
submit you are revolutionising the whole system. . Supposing one who has put
in 11 vears in the high schoo! goes to the Bombay University or -any other unmi.
versity, will he be accepted in the college for B.A.? No. They will say,

You have not passed the intermediate’”’. Tt means you are trying to restrict

3p.M,

-

students only to those residing in Delhi. At present, as a matter of fact, ‘there -

are many students in the two or three colleges here, who have come from other
provinces. You are trying to prevent them from reading in the Delhi Uni-
vereity. This 1s a very important thing and you cannot allow the Bill meérely
to go tc the Seiect Committee. : ' ‘

Now, with regard to the Vice-Chancellor’s powers. The Vice-ChanceilOr
at present is an honorary Vice-Chancellor; and ail credit to the present holder
and we hope that so ]?ng a8 he is there he will not ask for salary. So far, so
good, but why shopld vou make a provision in anticipation? You are gi'c’n'nv
mcre powers by this Bill to the Chancellor so.that it may be easy to fix his
sa}llm;y,f e‘ce.,haatndhtol éielt;ermine on what salary he should be appointed and for
what term he shou e appointed—these are al ions 3
less left to the Chancellor.pp #i%0 uestions that are mare or

- Now, Sir, with regard to that, I WOU](i say that under the am
oo 3 £ ’ v ' 3 J ¢ A ended Act the
Vlce\ Chancg'lor may become a salaried officer and be appointed direct by the
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Chancellor who may only consult the Executive Council as he thinks fit.
These are the important words. What is the present system? Who appoints
now? You will see that in the original Act, the Vice-Chancellor is appointed by
the Chancellor after considering the recommendations of the Executive Council.
You see the difference now. In other words, it comes to this that when a Vice-,
’hancellor is to be appointed,-the course would be that the Executive Council
will appoint. The Executive Council having appointed will make a recom-
mendation to the Chancellor to accept it or not. That makes a great difference,
so much of difference that it will happen like this. He may consult hereafter
the Executive Council but the Executive Council will have no power to create
a Vice-Chancellor. Now, it would mean that the Executive Council is & demo-
cratic body, where there are educationists and persons belonging to the publie.
(An Honourable Member: ‘“What is the elected element in the Executive
Council?”’) That will be the next question. I will come to that. This clause
remains in the amended Bill but may be superseded by the provision enacting
the appointment of a paid Vice-Chancellor. Vice-Chancellors are whole time
salaried officers only in certain universities. — There are certain universities in
which ihey are whole time. (An Honourable Member: ‘“In’ all four- univer-
sities.”’) Yes, I have got the facts here. I will be taking up too 1auch time if
I take up the case of each university. I have got facts here about every univer-
sity. Each university has got its own provision and that provision is hedged by
several limitations when it gives power not to the executive but to the Chancellor.

Then, I will come to the question of the term of office. ~ You will find that
the term of office is different and it is left indefinitely to the Chancellor. Accord-
ing to the origidal Delhi University Act,. section 11, the Vice-Chanceilor holds
office for such term and subject to such conditions as may be prescribed by
statute. Now, it is the statute that fixes the term and the relevant original
stautute lays down that the Vice-Chancellor shall hold office for a period of two
yeurs. The amerded statute fixes the Chancellor’s period of office at two years
but in the case of the Vice-Chancellor he is a whole time officer. He shouid
hold office for such time as the Chancellor may fix and would be paid salaries
as the Chancellor may determine. It may be an indefinite term, for any
number of years and several difficulties may arise on this account and this
provision is also a retrograde one. - ’

Under the original Delhi University Act the Vice-Chancellor’s. disciplinary
powers are to be exercised in accordance with this Act. The powers are also
hmited under the statute. Under the amended Bill, these powers are intended
to be made absolute and the words ‘in accordance with this Act’, as it is in the
ordinances, are being omitted. This is what we find and this is a question on
which we should have the opinion of educationists and other universities.

What is the effect of the omission of these words, which are included in all
other University Acts? These words which enable them to make statutes and
ordinances remain in other Universities but this University is showing itself to
be a higher university. Is it progress or retrograde step? It is pdssible that
-such provisions may also lead to a conflict of-the powers and duties of the
Principal of a coilege who is responsible for discipline in his own college. This
will be #o, if the term University can .be interpreted to include also a college.

I now come to the powers of the Executive Council and the Court. Even
the powers of the Court are being ‘decreased more or less. Even the few
powers which the Court has, are sought to be taken away and as I explained to
the House, it was actually contested that the Court was not the highest autho-
rity of the University and attempt is made to make it a nullity. Some of the
powers of the Executive Council are to be increased but there again the powers
will remain in the hands of the Chancellor and the Vice-Chancellor.

Under the amended Bill, the Executive Coux_lcil becomes, for all practical
purposes, the only authority in the University. Nor are some of its powers,
especially, vis-a-vis the Colleges; subject to modification by a reference to the
Court, as they are under the existing Act.
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This power of the Executive Council relates particularly to the recognised
colleges. Under the existing Act} coleges are recognised by Statute S.2A and’
a statute is drafted by the Executive Council and made by the Court. Under
the amended Bill, the Executive Council is given the power, subject to the
Statute, *“to recognise or withdraw recognition from a college or Hall not main-
tained by the University’”’.  But the expression ‘‘subject to the statute’’ does.
not .neau that this power is vested in any other authority than the Executive
Council  The emendment of section 28(g) of the Act lays down that statutes
may provide for— .

“the conditions for the recognition by the Executive Council of colleges and Halls not

maintained by the University and the withdrewal of such recognition and the management
of such colleges and Halls.”’

These conditions, under this section, are laid down under the mew statutes
34 and 85. Hence, so far as the colleges are concerned, no reference to the-
Court is necessary. 1 have now shown sufficiently clearly that the powers of
the. Court are being kept down rather than being made progressively. The Exe-
cative Council can recognise even without recognition granted to a college and
it is itself the judge whether a college complies with the conditions prescribed
by the statute or the ordinance. -

* Now, Sir, I come to the constitution of the Executive Council. Under the
original Act of 1922, the constitution of the Executive Council was liberally
conceived.  The only official, who was an ez-officio member, was the Superin-
tendent of Education. About four years ago, the statute was amended to
include another officer as an-ex-officio member, namely, the Educational Com-
wissioner with the Government of India. - Only two members were to be
‘nominated by the Chancellor. The amended Bill provides for four more mem--
“bers, two to be. appointed by the Professors and two to be nominated by the
Chancellor as now proposed. ' ’ )

‘Mr, J. D. Tyson: I think the Honourable Member is under a misappre-
hension. The first twc that he spoke of are not nominated by the Chancellor;

they are ex-officio members, b

Mr. Lalchand Navalrai: 1 meant to say that they are ez-officio members.

Mr. J. D. Tyson: We do not propose to alter that. They will remain.

Mr. Lalchand Navalrai: And the two lady members will also be nominated
according to the amended Bill. Would not the Chancellor nominate these two
lady members? After all, we know the value of nominated members. We
know what freedom they can exercise.

. Kunwar Hajee Ismalel Alikhan (Nominhted Non-Official): Sir, I strongly
object to this remark of the Honourahle Member about nominated members.

Mr. Lalchand Navalrai: But you cannot conceal facts and the practice that
we have seen. But my Honourablefriend may be an exception. Sir, T would
like to hurry up and I now come to'the other provisions of the Bill.

Honourable Members: Do not be in a hurry: take your own time. Wae
are not in a hurry. " ’

Mr. Lalchand Navalrai: Thank you. The Chancellor %an nominate a
number of women to the Court out of 15 members allotted to him in order

to increase the number of eligible women for election f >
Executive Council. 8 rom the Court fo the

I will now like to place the facts of some other Universities in connec
with this point. I will also show the number of Government oﬁir(z)ir-;.rl-ls‘btil;%lg
nominees of the Chancellor and the members elected by’ the Court o;' the
Senate_ to the Executxvq Councii or the Syndicate in the different universitieé
of Il}dla. T}Je .Agra Umversit-y has one Government official and the Chancell
nominates six including two representatives of the affiliated colle es ; t](;r
Board of Rajputana, Central India and Gwalior. There are 18 memlfers’ el ':
ed by the Senate or ‘the Court with not léss than three or four 'ati ech;
members. In the Aligarh University, there are no officials and hone gi{;; ‘ua.
nated by the Chancellor and 20 members are elected by the Senatléom'f
“the G@ourt. This shows the democratic nature of = the univertsit0
In the Allghabad University there- is no Government official ; threye'

.

.~ 02
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are nominated by the Chancellor and six are elected by the Senate of the
Court. In the Annama.ai University, there is one Government official,
Chancellor’s nominees are two and the number of those elected by the Senate
is three. In the Benares University, there is no official and none is nominated
by the Chancellor. The Chancellor of the Benares University is not a Govern-
ment official and vet he has no power to nominate a member. The number
of the members elected by the Senate of the Court is 15. In the Bombay
University, there is one official and nobody is nominated by the Chancellor.
The number of those elected by the Senate of the Court is uine. In the
Calcutta University there is one official and none nogninated by the Chancellor.
Four members are eiccted by the Executive Council and one member is to
be co-opted. In vhe Dacca University, there is one official and two teachers
are nominated by the Chancelior and six are elected by the Senate of the
Court. One member is to be co-opted. In the Delhi University, a8 at
present constituted, there are two Government officials and four are to Le
vominated by the Chancellor.

Mr, J. D. Tyson: Two only are nominated by the Chancellor.

" Mr. Lalchand Navalrai: ‘There will be four nominated by the Chancellor now.
Mr, J. D. Tyson: But the Honourable Member said “‘as it is at present’’.
Mr. Lalchand Navalrai: And then five are to be elected by the Senate. In

the Lucknow University, two are Government servants and four are nominated
by the Chanceilor and seven are to be elected by the Senate. In the Madras
University, there is one Government official and three are nommated by the
Chancellor; six.are nominated by the Academy Council including three cthers.

In the Nagpur University, there is no official, three are nominated b¥ the
" Chancellor and five arc elected by the Senate. In the Punjab University,
there 18 one official and none is nominated by the Chancelior und i5 are
elected by the Faculties and the Senate. . ' ;

This comparative statement shows that the Delhi University Act is now
going to be constituted in a manner which is absolutely unprecedented and
which is absolutely different from the other Universities. < _

Now, Sir, I come to the Selection Committee. The constitution cf this
Committee on the recommendation of which alone can the teachers both of the
colleges and of the University be recognised or appointed is a great departure
Jfrom the originai statute, which forms part of the Schedule annezed {o the
original Aet. Under the old statute, after due consideration by the Govern-
ment of India, oolieges were given representation on the Selection Comimittee,
as their own teachers were to be recognised on the recommendation of that
Committee. So, they ought to have their representation and, therefore, they
were given that representation. This representation has altogether ‘heen faken
away—I hope I am correct in saying this—under the proposed amendinent.
And this Committee is now to consist of the Vice-Chancellor who oy he a
salaried officer appointed by the Chancellor at his discretion. The Ilducational
Adviger to the Government of India an official nominee of the Chancellor and
a member electéd by the Academic (lowneil. but not connceted with eny
college. Even the Rector and Deans of Faculties are excluded and the Execu-
tive Council which has to make a forma! appointment is denied representation.
Is this fair? T ask. _

Pandit Nilakantha Das (Orissa Division: Non-Muhammadan): Thoy will give
only executive instructions. B

Mr. Lalchand Navalrai: I will give you the details._

Pandit Nilakantha Das: Will they give instructions for every thing?"

Mr. Chairman (Syed Ghulam Bhik Nairang): The Honourable Members
should not carry on'a conversation like that. . :

Mr. Lalchand Navalrai: Sir, I want to point out so far as this Seloaction
Committee is concerned that in other universities these selection rommittecs
are differensly constituted. 'But I do not want to go into the details because
there are other Honourable Members who, if they think it fit, will show to
the House how they are differently -onstituted. )

- «
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Now, Sir, there are a number of Universities especially those which are teach-
ing bodies and where a provision is made for se.ection committees. But nc:w'here
is the constitution sc drastic as is proposed to be made for the Delhi Univer-
sity. This is all the more difficult to understand as the vast majority of the
teachers in Deihi colleges are appointed by the co:leges and not unc}er' any
recognised and specific regulations of the University. In the Aligarh: Univer-
sity, there is a Committee of appointment consisting of Pr0~Vlce-bhancellqr, _the
Chair of the Department of Studies concerned and three other persons app?mt-
ed by the Academic Council. In Allahabad Umiversity, there is also a Com-
mittee of Selection consisting of the Vice-Chancellor, head of the Degartmgnt ‘
of the Teaching and the Faculty concerned, two members of the lxecutive
Council selected by the Executive Council, two members of the Academic
Council selected by the Academic Council and one member, whe shall not be an
ofticer or teacher appomted by the Chancellor. Whenever an appointinens i for
the post of a Professor in any Department, one person is nominated by the Vice-
Chancellor. § '

The Benares Findu University has a Board of appointment consisting of
the Vice-Chancellor, the Pro-Vice-Chancellor and eight members, iwo bheing
elected by the Court, the Council, the Senate and Syndicate each.

 The Dacca University has a Committee of Se.ecticn for the appointment
of Professors and Readers only consisting of thé Vice-Chancellor, sne iwember
of the Executive Council, two of the Academic Council, an officer of the local
Government, and three persons appointed by the Chancellor.

The Lucknow University has a committee of Selection for the appointment
of Professors and Readers only, one in India and the other in the United
Kingdom. The former consists of: . -

*{1) The Vice-Chancellor, (2) The Dean of the Facalty concerned, (3) Two members
elected by the Executive Council, (4) Two members elected by the Academic Council, (5)

Une rmuember appointed by the Chancellor, and (6) One expert to be nominated, if necessary,
by the Kxecutive CDI.'I.nCl{” ' )

The Selection in the United Kingdom consists of one member wppcinted
by the Academic Council, one by the Xxecutive Council and one by the
‘Chancellor. - )

The Nagpur University has similar Selection’ Committees to those of the
Lucknow Univers'ty, with. almost a similar constitution. _

‘The Madras University has a similar Committee consisting of the Vice-
Chancellor, the Chairman of the Board of Studies concerned and four experts
nominated by the Syndicate.

The Bombay University has a Selection Comniittee consisting of the Viece-
‘Chancelior and four other persons, two selected by the Academic Council and
two- by the Syndicate. . ) '

The Punjab University has a Selection Committee for the appointmont of a
Professor or Reader of the University, appointed by the Senate for the purpose,
provided that there ghall be at least four experts, at least two of whom shall
be external. The appointment is to be made by the Senate on the recom-
mendation of the Syrdicate which shall consider the remort of the Selection
Committee similar to that proposed by the Delhi University.

Now, Sir. ail these things that 1 have placed are only to show that in the
first place this Bill ia not so simple. This Bill has in it provisions which are
-very drastic and extremely revolutionary. With regard to the Selaction Com-
mittees, from what I have said it has become quite clear that its constitution
is very reactionary. Some change must be made because teachers and pro-
fessars are to be appointed by this Committee. As I have explained to the
‘House, no representation is given to the coleges on the Selection Commitise.
Teachers and Professors have got a right to be there. Therefore, Sir, it is
absolutely wrong to extend the constitution in such a way as to give raore
powers to the Executive especially when they proposed to make three years
degree 'course. My Honourable friend, Nawabzada Liaquat Ali Khan, put a
question in respect of this three years degree course. It is because the Gov-
-ernment is going to amend the Act. 1t seems to me that there is a dispute
rather than difagreement in regard to the lowering of status and the merit of

1
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the Delhi University in so far as the adoption of this three years degree course
is concerned. Thie Bill is designed simp:y to give more powers to the
Chancellor and theeVice-Chancellor and to the Executive Council so that it
may not be said that three years degree course is not bhased on reason and
equity. The Government of India will supply the money and, therefore, they
hold, and I think very rightly that they are ‘the masters of the situation and
they can do anything that can be accomplished but it will not he fair and
reasonable. ' ‘

Without taking any more time of the House, I say that I have inade it
clear to the House that this is not so simple a measure as it is supposed to
be, and that it should not be sent gstraightaway to the Select Com-
mittee. If it goes directly to the Select Cammittee ail ‘these ques-
tions that I have placed’before the House cannot be fully considered. The
Select Committee Members might ask for opinions but nothing will be forth-
coming. These are the handicaps for the Select Committee. Under. these
‘circurnstanges, I hope the House will be with me to ask for circhlation. I hope
the European Groups also will be with me. For this is not a matter
where political questions are involved. It is purely an eduecational matter in
which we should proceed in & manner which is most beneficial to aducationists,
beneficial to those whe are being trained in these colleges. If you are going .
to pass this Bill -straightaway, you are going to make this University an
exclusive one which will not be touched by any other Universities, not even-
by the Aligarh University. '

I submit this is a fit case in which the Bill ought to be sent ocut for
circulation. .

Maulvi Muhammad Abdul -Ghani: Sir, the day when this Bill was intro-
duced, I went through the provisions of the Bill and thinking that 4t was a
drastic measure, I gave notice of a motion for circulation. All Government
measures are usually hurried through the House. In the case of non-official
Bills, even if a single word is put as an Amending Bill, the Government say
it should go into circulation. Why should not the Government keep in mind
the same principle which they apply in the case of non-official measures. They
should be a little considerate. This Bill changes the whole aspect of the Uni-
versity of Delhi. It is not so innocent as it is made to look at a first glance
of the provisions. The first thing that strikes me is that the Viece-Chancellor is
going ta be all-in-all. One amendment is going to be made in section 12(5)
which says: - ' '

“‘the *words ‘in accordsnce with this Act, the Statutes and the Ordinances’ shall be
omitted.””

The result will be that the Vize-Chancellor shall be the monarch over the
whole University affairs. He shall not have to observe any rules or observe
anything that is laid down in the statute or ordinance. Formerly the Vice-
Chancellor had to refer now and then to the conditions laid down in the statutes
and ordinances which are the creation of the court. Now the Vice-Chancellor
is going to be given a free hand. He is going to be made absolutely free from
the conditions to be imposed by the court through-the statute or ordinances.
particularly in matter of university discipline. Furthermore, section 11 is going
to have a proviso which says: ‘‘Provided that if the Chancellor is of opinion. . .

Mr. Chairman (Syed Ghulam Bhik. Nairang): The Hpnourable Member is
net in order in discussing the Bill clause by clause at this stage. He should
refer only to general principles. . 4

Maulvi Muhammad Abdul Ghani: Very well, Sir. The effect of the amend-
ment will be that a proviso will be added to sub-section - (1) of section
11 of the Act. That proviso is that the Vice-Chancellor should be appointed not
on the recommandation of the Executive Council but directly by the Chancellor.
That Executive Council used to -attach much importance to the conditions laid
down in the statute. Now, if the provisé is added that section will mean
that in the first place the appointment of the Vice-Chancellor will be entirely
in the hands of the Chancellor and e can appoint anybody he likes for any
period and on any salary—and he may inform thereafter to the Executive Council-
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He may consult the Executive Council also, but he is not bound to take their
recommendation. The Executive Council will not have any opportunity to con-
form to the conditions laid down in the statute. That is, the Chancellor will
appoint the Vice-Chancellor irrespective of -any condition laid down in the
statute. If this amendment is carried, the Executive Council will not carry any
weight at all. :

1n section 22 of the Act, a new sub-clause (ff) is being added, and this means
that the Executive Council shall have powers, subject to the statutes to recognise
or withdraw recognition from a college or Hall not maintained by the Univer-
sity. This provision was not in existence before. This drastic power is going
to be given to the Executive Council. After clothing themselves with this power,
you come to section 34 where a new sub-section is to be substituted in place of
sub-section (1). This amendment says: .

“The colleges' shall be such as may, after the commencement of the Delhi University
(Amendment), Act, 1943, be recognised by the Executive Council in accordance with this
Act and the 'statutes, . . . . ” ) )

In my opinion they are going to be recognised afresh. 1If so, it is a drastic
measure. They have aiready been recognised. What is the necessity of put-
ting in an amendment like this that they will again be recognised. Again,
section 28, clause (g) is going to be replaced by a new clause (g) which provides
that ‘‘the conditions for the recognition by the Executive Council of Colleges
and Halls not maintained by the University and for the withdrawal of such
recognition, and the management of such colleges and Halls’’. In the original
Act there was recognition but now the Government have gone a step forward
and have put down the word ‘conditions’ of recognition. . t

Under Section 87 of the Act, formerly those who were not members of the
University were given chances to become an examiner. Now, under this section
it has been provided that teachers or other persons in the service of the Univer-
sity or a college will not have the privilege to become examiners. This provision
singles out the teachers particularly and puts restrictions in their case. By
this amending Act they are not going tc be examiners on the ground that they
are teachers or servants of the Delhi University. -

Then, Sir, Government want to introduce that all the degree colleges shall
be in close proximity to one another, i.e., in one place, except in the case of such
a college which may ask permission which' may or may not be given by the
University, to remain in a separate area. In view of this, I feel, Sir, that there
will be a very great danger to the Arabic College which is far away from the
University area. That is the only flourishing college here in which many
Muslim students take shelter and get degrees from there. I am afraid, Sir,
there is a possibility of this college being disaffiliated on the ground that it is not
close to the University. Area. What a great misfortune it is that the Musalmans
are denied affiliations of their colleges and schools to Muslim University.

These are the matters on which the opinion of those who will be affected by
the provisions, which are going to be introduced by this amending Bill, is
required. I think the Honourable Member in charge should not hurry up in
this manner, as there seems to be no reason except that there may be somebody
keps ready to be appointed as a Vice-Chancellor. Even in that case that gentle-
man, who may be in view, may wait for sometime although he will suffer some"
loss as a result of any delay which may occur in passing this amending Bill."
But, 1 think, Sir, the House will agree with me that tMe Bill should first be
circulated for eliciting opinion thereon.

Mr. Govind V. Deshmukh (Nagpur Division: Non-Muhammadan): Sir, [
rise to support this motion for circulation of this Bill. I do not know why this
customary practice has, in this particular Bill, not been followed.

From a cursory reading of this Bill, it is evident that the framers of this
Bill wish to el'gmmate the popular control over the administration of the affairs
of the University. Let me give an instance: The question of recognition and
withdrawal of recognition of colleces depends on fhe sweet will of the Executive
Council. The reason given is that in certain Universities, for instance, Nagpur
it is said ‘‘it is the Executive Council which recognizes or withdraws the
recognition’’. ) . l
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[At this stage, Mr. President (The Honourable Sir Abdur Rahim) resumed
the Chair.] . .

Now, my Honourable friend is following that precedent, but I wish he
would follow the whole of the precedent. The case is not on all fours. If my
Honourable friend had looked up the particular clause which he wants to
follow, he would have seen that the composition of the Executive Council
of the Nagpure University and of the Executive Council of
Delhi University which he proposes. now are quite different. Thig is apparent
‘from the composition of the Executive Council of the Nagpur University. It
lays down: ‘‘Government officials—Nil, Nominated by the Chancellor—3,
Elecied by the Senate or the Court—5"". So, it is evident that there is a very
large popular control over the administration of the affairs of the Nagpur Uni-
versity. How do we stand sc fer as this Bill is concerned? I gather, Sir,
from what has been referred to in this particular Bill that there are almost
three Government officers, 4 ez-officio members, 9 members are elected, 4 are by
nowination, and then ez-officio members. In other words, we have a very over-
whelming majority of such persons who can drown the voice of those members
who are elected. If you wish to follow the precedent of the Nagpur University,
vou had better follow, first of all, the principle of having a majority of elected
members on the Executive Council. Let us not be under a delusion that because
the Nagpur University is following a particular procedure we ought to copy it.
We would have been too glad to do it if you had provided for a large measure of
popular control. It is an ill wind which has béen blowing recently from the
other House to this which tries to eliminate the democratic ccntrol of the institu-
tions which are being brought into existence for the benefit of the public. The
ingtitutions may be dealing with the relations of the ‘Government and the gov-
erned; or may be the teaching class and the taught, attempts are made to
eliminate popular control. But it seems to me that it is an ill wind that is
‘blowing hard ‘which wants to blow away this principle of democracy. Take
the Madras University also. It will be evident from the composition of the
Executive Committee of that University also that the voice of the people—the
elected voice—is a preponderating element. So. before we are told that we
sheuld follow that example, it would be reasonable for my friend to tell us that

PR he has also followed that principle, namely, of eivine the elected
o members a greater voice in shaping the affairs of the Delhi University.

Now, Sir, let us see how this principle will affect the recognition and with-
drawal of recognition of the colleges. In introducing this particular clause in
the Bill, he has not told us why the old procedure of recognition of a college
by Statute or legislation has to be given up. What was the difficulty ?
How did it fail? Why did it fail? Why do vou think that this would be a
hetter method than that? As a matter of fact, we see that vou are trying to
eliminate popular control. It would then be at the sweet will and pleasure of
the Government, the Government officials, and the persons who would he
nominated or appointed by Government to recognige a colleve or withdraw their
recoenition. Indeed, I would not have minded if vou stated: ‘“So far as the
recognition of the college is concerned, it may depend on the Executive Council’’.
As @ _ma.t.t'er of fact, it would be a hard case. because the Executive Council is
not likelv to confer recognition on any collece. But the withdrawal of the
recoenition stands on a different footine. You see you may have your own
reasons. It may be that vou may be able to specify none. May he, that you
may be able to say, ‘Well, we .are not in a position’: or to be frank. it may
be fnr nplit-inal reagons vou may withdraw that recornition without sneciﬁcall#
mentionine it. That ig the daneer which T see in thir Bill. The nower of the
w1.thdr:an! ‘of recoenition of colleces to o body where the elected element. is in a
minority is a dangerous thine. . . i

Mr. J. D. Tyson: 1 mav point out that the elected element in a Council would
be in a vart maioritv, and not in a minoritv. ' :

Mr, Govind V. Deshmykh: Well, T have just scanned these provisions. Y;m
refex to No. 8 in the First Schedule, which refers to section 18(2). T have counted
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the number of members and I find that there are only nine elected members .
under the heading ‘Other members’. Now the ez-officio members, the appointed
members, and ali these members would be greatly influenced, if not led by
the nose. They would be very greatly influenced by what the will of the Vice-
Chancellor is. I do not-think that they would be able to shake off the influencc.
May be it rgay not be a direct influence. It may be an indirect influence, may
be moral pressure, may be anything else but direct pressure, but I do not think
that they will be able to resist the atmosphere within which they will be, and
vote for the popular cause: and these are dangerous times. The voice of the
people is asserted in one way and the voice of the Government in another way.
It is cssential for the representatives of the people to be on their guard to see
that in no institution popular control is so regulated or eliminated that the
pubiic will suffer. -

Sir, so far as the nomination of women is concerned, it does not really
matter verv much to me whether all the four are nominated.

Mr. Lalchand Navalrai: You are for their rights.

Mr. Govind V. Deshmukh: I am for their rights, but I think the ladies havs
a steadying influente over discussions that go on in any assembly. Well, [
am not quite at one with my friend, Mr. Lalchand Navalrai, who says the
modern woman plays bridge, smokes, dances and jumps. They are given to
serious thinking as well. They are given to serious thinking as much . . . . .

Mr. Lalchand Navalrai: Not so much, I said.

Mr. Qovind V. Deshmukh: So far as that particular class is concerned, 1
an pot against it. - ’ ’

Then this course of three years. I do not know whether it is a fact, but
it seems to me that it may be quite possible that the standard of a graduate
ermring out of the Delh! University could not be just as high and efficient as a
.graduate of any other university where a longer period is devoted for the
student to get through his college course. Neither have I heard if they -ars
going to reduce the period, nor that there is going to be any intensive training,
by which I mean, the student has to put in every day more hours of work
and the Professors more hours of work also. Even if that were possible, it
would not,be possible for the student to grasp and digest what is taught to
him. Even on that basis, it appears to me that a three-year course would
rather not be in thie interest of the student who joins this college. So on thai
greund also, I would like to have more details.

1t was said by the Secretary that they are wanting to carry out those perti-
cular lines on which they have struck. They want’to carry on education on the
lines they have in view. We have not heard a word about those lines, but merely
hear? that the Government had come to the conclusion that education should
be carried on on those particular lines. We did not have any information. It
wauld have been more reasonable for my friend, if no information was given in
the Bill; or when there was no public opihion, to have given more information ®
in his speech with which he introduced the motion. Therefore, we are groping
in the dark. Whatever little information we can gather by reading this Bill
!ea-.ds us to the conclusion that it is a most reactionary measure. “Therefore,
it it very necessary thgt this Bill should be circulated for publi¢ opinion.

Sir, I think I have given in short the reasons which are cogent and strong
enough to support the motion for circulating this Bill for public opinion. )

Dr. P. N. Banerjea: Sir, we want to hear the Government before we say
enything.

Mr. J. P. Sargent (Government of India: Nominated Official): Sir, it was
nos my intention to intervene in this debate, because I felt that such h,elp as I
may give in connection: with this measure could be better given during the
course of the Select Committee. But having listened to the discussion which
has laken place, I am feeljng a little afraid that in a mass of technical issues a
very important educational principle may be overlooked. I have been for manyr

yeurs what is called an educationist, but I have only been or had the honour to be
» i ' ‘
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for a few hours a politician, and, therefore, I hope, I shall be forgiven both for
my inexperience as a speaker and also for confining myself to the éducational
aspect of this measure.’ A

It has been suggested by the Honourable the Mover of the amendment that.
this measure is at once revolutionary and reactionary—particularly, I gathered,
because it would, he feared, or perhaps hoped, it would have the effect of making
Delhi University different from most other Indian universities. I am old enough
to know that because a thing is new it is not necessarily good; on the other hand
it may not be a valid argument against this measure that it aims at creating in
Delhi a University which.is in certain ways different from the other universities
of this country. It has been further suggested that we are guilty of trying to
rush through at this late period of the Session a measure which hag not received
the consideration of, and possibly would not receive the approbation of, instructed
edncational opinion in this country. I hope, Sir, in that connection I shall be
forgiven if I am for a minute or two historical and even egotistical.

When I came out to this country nearly five years ago, I attended in the early
months of my service, two important educational meetings;- the first was a
nieeting of the Central Advisory Board of Education on which ail Provincial
Goveruments, the Inter-University Board, this House, the Council of State and
other bodies and persons who may reasonably be supposed to be instructed in
education are all represented. If my memory is correct—and I can verify it
frcm the papers—everybody there agreed as to the need for a reconstruction of
the educational system in °this country which would involve a three-years uni-
versity course. A month later I attended a meeting of the Conference of Indian
Universities at Bombay. Precisely the same resolutiorf was passed, with a most
interesting addendum, that the three years course should not be introduced
until and unless it was practicable so to reconstruct the high school system that
the change-over from a two years intermediate and a two years degree course to
a three years degree course would not lead to any lowering of standards. On
my return to headquarters, conceiving it to be my duty to endeavour to offer
useful advice to Government as to possibilities of improving the educational
system in this country, and believing from my previous experience that an ounce
of practice is worth a ton of precept, I thought it desirable that we should -begin
with such funds as Government were able to place at our disposal, to make the
so-called Centrally Administered Areas up to the limits of our powers, models on
educational lines for other provinces and authorities to imitate. It is fair to
admit—and I have always had this slightly on my conscience—that any builder
should begin from the foundations. In Delhi, however, we decided to rebuild
the house from the roof, for what I hope are good and satisfactory reasons. 1
found that my then Honourable Member attached great importance to this re- .
construction of the educational system, and particularly in regard to the
universtiy end. We both felt that whereas other universities in other areas had
shrunk from accepting desirable reconstruction because they regarded the task
ok reorganising their high school in such a way as would avoid any fall in educa-
tional standards as an almost impossible one, it was practicable, given good will
and the necessary money, to carry out, side by side with' the reorganisation of
the university, the reorganisation of the high school system in Delhi. Thereby
we hoped, so far from involving any reduction of standards by a three years
course, to maintain from the beginning the existing standard, and ultimately to
aim at raising the standard by absorbing in the high school system the whole of
the intermediate work, where I am sure anybody who is familiar with schools.
would say it ought to be.

That was implict in the conception of the original Act by which the Delhi
University was founded; and we agreed that the time had probably come, given
Governinent’s increased interest in education and given, as the Honourable
Mover of the motion hag said, by a concatenation of fortunate circumstances a
man who was able, and had the knowledge and the interest and the influence
to carry through such a scheme—for taking this reorganisation in hand.

That, as far as I know, is the genesis of the three years course in Delhi:

1
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and I want to emphasise that so far as I am personally concerned, I believe—
and my belief is supported, if Members will accept my word for it, by educational
-opinion in universities elsewhere—that this is a valuable method of raising uni-
versity standards, and, what I regard as equally important, raising high school
stendards as well. That involves of course, as it has been said, at the moment
the transference of the first year of the intermediate course to the high schools;
but if such conditions are laid down as have been laid down already in the case
of Delhi, that schools recognised for the 11th class, that corresponds to the 1gt
'year intermediate, shall have to add to their staff teachers with the requisite
qualifications, I am tonfident that in the course of time that will lead to au
improvement in the whole standard of high school education which will be' well
worth while even though the university part of the scheme proved no better
than the existing arrangements. I want just to emphasise the fact that educa-
tionaliy this is not a revolutionary nor a reactionary proposal which we are bring-
ing forward. We are implementing a reconstruction scheme which has already
received pretty substantiai support from what I should call instrueted education-
al opinion: : )

Now, .in connection with the scheme, I am afraid, I must again take a cer-
tain amcunt of responsibility for an aspect of this measure whick: is admittedly
controversial and which .has been referred to by all speakers today; that is the
proposal that the Act should be amended to perinit; when necessary, of the
appointment of a paid Vice-Chancellor. I can confirm the fact that this question
was discussed at least four years ago, when the question of proceeding with this
reorganisation first came up, but for reasons which I have already referred to,—
that is, the presence in our midst of the present Vice-Chancellor—it was thought
unnecessary to trouble this House with the necessary legislation at that time.
But if any Member will take “the trouble—I have no doubt some have—to read
the Delhi reorganisation scheme in its'fulness, to read the ordinances and other
arrangements which are necessary to carry it into operation he will appreciate
that a scheme of this kind cannot be implemented except by somebody with a
very wide educational background, and what is still more important, the
necessary time to give to what I do not think anybody will deny is a whole-time
job. Now, although I must plead guilty to -having been a byreaucrat for a good
many years, I have learnt in that time to be as nervous of bureaucracy as most
people:  So far from this propesal, being a bureaucratic one, it seems to me that
it would probably save the university from a much worse alternative, that is
that 1 myself should be continually poking my nose into their affairs to see if
they are carrying out the scheme which has received the approval of Govern-
ment. But it is not merely a question of the scheme having received the appro-
val of Government. Members do not perhaps realise that, in spite of the war,
Government have been able to find a very substantial sum of money for carrying
out the scheme. Towards its cost the Government will have put down by next
year Rs. 8 lakhs of non-recurring expenditure—I admit that is only a part of
what would be required to complete the whole scheme. They have also increas-
ed their grant to the University and to the colleges, in each case, by 150 per cent.
The colleges are now teceiving Rs. 2} lakhs or will be within the next finan-
cial vear, apd the University are receiving an approximately similar amount;
and that, I believe,—I am speaking subject to correction—represents a much
larger proportional contribution by Government towards the total cost of a Uni-
versity than can be found elsewhere in this country. For that reason it was
important—I think everybody who looks at the administration of education
from a'practical point of view will admit this—it was important to provide that
in casé il is not possible to find in Delhi a gentleman with the energy and the

~ leisure¢ which would enable him to carry to a successful fruition wha} I regard as
an educational exreriment of the highest value not only to Delhi but to' this
country as a whole—we ought to be in a position to search the whole of India
ir. order tc find a proper person, and what is more, to offer such salary as would
attract nim. I think the amendment which has come before you now is eone
which we might have had to bring forward some time ago but for the fortunate
circumstance which I have already referred to twice. ‘
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¢ has also been suggested that this is a measure which, as a whole, has not
received the consideration either of other Universities and responsible edu-ational
authorities elsewhere or, of the various bodies concerned with the administration
of the Delhi University itself. -I happen to be a member of practically all the
bodies of the Delhi University in my official capacity, and I know there ars othec
members present now; I think they will agree that during the course of two or
thrdz years during which we have been discussing in the Academic and Executive
Councils the carrying out of the reorganisation scheme, attention has been called
very frequently to the need of revising both the Act and the Statutes, which
obviously in the beginning contemplated rather a different kind of university,
in order to bring them into line with the requirements of the new schere. I
would like to emphasise this, that the Court of the Delhi.University itself, at
its meeting in July last, in a very full House, received without objection, or per-
haps I should say did not reject, the necessary ordinances for carrying out the
three years scheme. Subsequent to that, Government imposed certain “condi-
tions in regard to their grants to colleges. Those again have been recently ac-
cepted and this appeared to be the appropriate opportunity of carrying out such
necessary revisions of the Acts and Statutes as would bring them into line with
the new vonditions. ‘

I havs very little more-to say. I have explained my attitude towards the
«questicr: of a paid Vice-Chancellor. It appears to me purely a matter of educa-
tional efficiency, a power which will be exercised only if the demands of educa-
tional efficiency should call for it. I think there is one other matter T might
refer to. There appears to be some little misapprehension about the Recogni-
tion Committee. Members seem to feel uncomfortable lest power is being
taken away and concentrated in the hands of two or three people, who
like myself are officials. But actually the intenfion of the amendment is auite
otherwise than that. The facts are as follows. The teachers of the colleges
have complained quite justly for a long time that they were not getting sufficient
rapresentation in the ranks of university teachers. It is intended that under
the new conditions far more teachers, in fact, a great majority of college teachers
will in future be recognised as teachers -of the university. That I think is-a
move which everybody would endorse as being an act of justice to the college
teachers and a means of bringing the colleges and the university into closer and
more harmonious relationship. The question then arises of finding a reason-
ably expeditious way of dealing with the number of applications which will
come up. It is quite clear that if it is a question of recognising college teachers
ae teachers of the university, you will have to put all the colleges or none on the
Recognition Committee. It was cogently argued in the report drawn up by the
Enquiry Committee which was considering in 1927 what may yet become
a possibility in Delhi,—the taking over of the organisation of teaching by the
-university—that it would be desirable to have a small body which whatever else
it might be suspected of, would not be suspected of bias towards any particular
college in the allocation of recognition as university teachers. That part of the |
mcasure arises purely from the desire to provide an impartial and expediticus
method for dealing with the incrdased number of recognitions which are coming
-along.

I hesitate to take more time of the House. . . .

Mr, President (The Honourable Sir Abdur Rahim): The Honourable Member
nieed not curtail his speech. There is no time limit to speeches on Bills.

Mr. J. P. Sargent: It has been suggested that I should add one word in justi-
fication of the three years course itself. It is quite clear I think that in general
€xperlence a young man should be of a reasonably mature age when he entors
the gates of the university. It is desirable, quite apart from academic grounds,
’havmg got into the university he should remain there long enough to acquire
a fegling of close association and loyalty to that institution. It is also.desirable
that he should be there long enough to attain what, I am afraid, a number of our
students in Indian universities do not attain, and that is a close personal relation-
ship with his instructors, whether they be lecturers or tutors. From the moral:
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oint of view there is a great deal to be said for providing phat the university
E{mrse should not last less than three years. From the ‘point of view of the
amount of learning, again, it has been the common experience thati:qlf:o:er a
so-ordinated and comprehensive course of study, and particularly to _e::ta eham
honours course and higher courses of study after gmd_uatlon it is desirable that
universities should be able to concentrate their attention on thp man, as I say,
of maturer agze and maturing mind and not to be worried with what you fl:‘:r-
‘quently see, boys who would be better looked after and bhetter t-a_‘llgh:i if 'Itt j‘s'
were n high schools, subject to the safeguard w_h1ch I have ment110§¢ - o
tempting as an educationist to deliver an educational lecture, butd. can ui?uof
my Honourable friends that if they would be good enough to rea a‘f:c:red A H
the discussions in the two university conferences to which I have refe B anc
the discussions of the Inter-University Board and of the Central Advisory I"‘:;‘:"
of Education, they will find that the case for the reorgrimsst:on of t?eﬂ at E
stages of education into &_ higher secondary school course of t.hre.e yeari:i-; ;J: ek
by & university course of three years, is interesting, instructive and I think
utterly -onvincing. Y '

I must apologise for I ought to have been more brief. I do not think there
are any more main points to be dealt with. I am sure the Honourable Mover of
this wotion will deal with the detailed points ruch better than I can. I do

. however wish to emphasise, whether the method in which we are doing it is right
or wrong, this is really a very desirable educational experiment which we are
trying to carry out in the Delhi University, and I do hope that people won’t be
deterred from giving all their sympathy and support simply because in certuin
respects the amendments now being suggested to the original Act may make
the Delhi University seem different from the other universities in thic ccuntry.

Maulvi Syed Murtuza Salub Bahadur (South Madras: Muhammadan): On a
point of information, Sir. Are we to understand that instead of a four years
course in the college department it is to be reduced to. three years, and that one
year is {o be added to the high school or secondary course?

Mr. J. P. Sargent: Yes.

Nawabzada Muhammad Liaquat Ali Khan: Sir, the motion that has been
moved’ by the Education’ Secretary is for reference of this Bill to a Select
Committee. Since then, my Honourable friend, Mr. Lalchand Navalrai, has
moved his motion that the Bill be circulated for eliciting public opinion by the
1st July, 1943. The Mover of the Bill was apologetic for not having been able
to supply the Members of this House with the copies of this Bill earlier than
the 23rd March and he himeelf fell that perbaps the time allowed for the con-
sideration of this measure may be regarded as insufficient but he consoled us
by stating that the Government, out of mercy for the Members of the House—
and we must be thankful for small raercies—had, instead of rushing through
this measure this Session consented to refer it to a Select Committee. I would
like to know from the Honourable the Mover of this Bill why is it that this
Bill took so long in preparation. The Honourable Educational Commissioner
has just told us that as far back as July, 1942, this three years scheme of univer-
sity -education was agreed to by the Court of the Delhi University. Then what
was there that took the Government nearly 8 months to prepare a Bill and they
could not place it in the hands of Members and before the country at large
before the 28rd of March. That shows, Mr. President, that when the Govern-
ment with all their machinery have taken 8 months in preparing a Bill it
could not possibly be so simple as the Honourable the Mover tried to make it
out to be. A '

 As regards the three years course, my Honourable friend Mr. Sargent ha3
given us some historical background of this question. It is a matter where
there is very strong opinion that the reorganisation of the University education
on the lines suggested by the Delhi University will improve the educational
standard of the students who are to unidergo training in that university. On
that point, I am prepared to try the experiment, because it must be the desire
of every one of us that jf anything can be done to improve the educational

siandard we should certammly try and make an experiment. But if that was
» -
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the only reason, then instead of coming forward before this House with a Bill
consisting of 36 clauses, the Government could have come forward with an
amending Bill, to amend clause 86—1I think it is clause 36—of the Delhi Uni-
versity Act. That would bhave been sufficient to give the Government and the
Delhi®University the power to mtroduce and experiment upon the three years’
degree course.

Then, Sir, my Honourable friend, Mr. Sargent, while discussing the question
of the appointment of a paid Vice-Chancellor stated that it had been under the
consideration of the Government for some time and but for the fact that the
present Vice-Chancellor was able to give more of his time and was qualified to
push through this three years’ course, the Government would have come earlier
before this Honourable House . for providing for a paid Vice-Chancellor. That,
I am afraid, is no argument against the circulation ‘motion that has been put
forward by my Honourable friend, Mr. Navalrai, because the present ™~ Vice-

* Chancellor is there for two years and the circulation motion is only for circula-
tion till July, 1943. So, that also is not an argument which is against the
circulation motion. ‘

The Honourable the Mover of this Bill stated that the statutes could be
‘amended by the Court of the University but it was considered advisable for
reasons best known to the Government that this could be done more speedily
in a Legislative Assembly. I was under the impression, Mr. President, that
the passing of a Bill or legislation was more difficult and more cumbersome
process than passing statutes by the Court'of a University. One cannot help
feeling—is it because a large section of the non-official Members of this House
are absent that the Government feel that they can push through any legislation
with the votes that they have at their beck and call? If that is so, then it is,
to put it very mildly, very deplorable, if not indecent. As far as the amend-
ment of the Act was concerned, the Government could not go anywhere but to
come to this House but for the amendments of the statutes which can be done
and have always been done by the Court, to come to this House over the head
of the Court, is a proposition. which it is very difficult for the Honourable
Members of this House to understand. The Honourable the Mover of this Bill
vold us that neither the Executive Council nor the Court of the Delhi University
was given an opportunity of considering this measure. This again, if I might
say 80, is an example of indecent haste in coming up with a measure of such
great importance, as I will show to this Honourable House in a minute, without

_getting the consent or even the approval or even the opinion of the Court and
the Executive Council of the University, which bodies are most closely connected
with this matter. . '

I do not object to the appointment of a paid Vice-Chancellor if it ig consi-
dered necessary but I do object to the method which has been provided in this
Bill for such an appointment. It has been left to the Chancellor to appoint.
a paid Vice-Chancellor for such time as he considers proper and on such salary
and allowances as he may think sumitable. This, Sir, is a very retrograde step.
No university in India has a provision of this kind and I very much doubt if
my Honourable friend, Mr. Sargent, can give me the name of any university
in the world where a provision of this kind exists, where a Vice-Chancellor is
appointed without the approval, without the expression of opinion, without
the recommendation of either the Executive Council or the Court which are
ultimately the bodies responsible for administering the University. This, to

7 my mind, is a very objectionable feature. Do not let people get the idea that
by this method it ie the intention of the Government to provide suitable and
comfortable berths for some of their people. There are other universities where
there are paid "Vice-Chancellors. Why cannot you adopt the method which
prevails in those other universities? Why must it be different from those other
universities? To that, no reply has been given by either the Honourable the
Mover or the Educational Commissioner. Théen, the Vice-Chancellor is to be
entrusted with very wide powers. In fact, the powers that will be enjoyed by ‘
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the Vice-Chancellor either implicity or explicitly will turn him into a sort of a
dictator. The method of his appointment, the composition of the Executive
Council, the powers that are to be transferred to” this Executiye Council,—all
these taken together will make the Delhi University as a toy in' the hands of
the Vice-Chancellor.

Now, it might be suggestéd why should not the Government, b.ecau.se vt.hey
give such large sums of money to this University, convert this Unjversity into
a department of their own as it will be nothing else under this Bill than one
of the departments of the Government of India? My obiection to that is that
if the Delhi University 'ie run as an appendix of the Education Department,
then, we, the Members of this, House, will be preciuded from discussing any
matter connected with the University because of the fact that it is an autono-
mous body. Had it not been for thaj, I would have welcomed the University
to be converted into a Government Department because in that case we on the
floor of this House would have had probably better opportunities than those

poor members in the Court have for showing up the irregularities and the in--

efficient manner in which sometimes the affairs of the University are managed.
M objection to this system is that the Government want to convert the Uni-

versity into a department of their own without giving the Members of this’

House the right of discussing the affairs of the University. The whole scheme
has been prepared and is based on this conception of the Government that the
University must be run by such people ds they think fit to run that University
and in such manner as the Government may like. I strongly object to this
procedure. The Executive Council has been given very wide powers not only
regarding  the _recognition of the colleges but the disaffiliation of
the colleges. And it is stated in the Statement of Objects and
Reasons that these powers are enjoyed by at least the executive
bodigs of two other universities, the Madras University and the Nagpur Univer-
sity. I am afraid I cannot congratulate the Government on suppression of
certain facts. These powers are not emjoyed by the executive bodies of these
two universities in the manner in which they are provided in this Bill. Every
action of the Executive Council or the Syndicate, as they are called, of these
two universities is subject to revision bv the Court and, therefore, this wide
spower is not enjoyed, I contend Mr. President, by the Executive Councils of
these two universities. The Government should, in fairness to the Members of

this House, have stated more elaborately and more fully the position as-it exists
in these two other universities.

Sir, there are at present six colleges that are affiliated to the Delhi Univer-

sity. Theee colleges have been built up by the endeavours, by the financial
help and by the sacrifices of the citizens of Delhi and others, and now what the
Government propose to do is to injeet slow poison into these colleges. You

do not allow them a free hand. The Vice-Chancellor, if he is displeased be-’

cause the governing body of a certain college does not consider the principal to
be suitable, can come down on that college and say: Mr. so-and-so, if you do
not have him or if you do something contrary o my wishes, I will disaffiliate
you. I think that is a very obnoxious principle underlying this Bill, that you
-are really making the Vice-Chancellor all-in-all and the Executive Couneil
supreme. And when I say that the Vice-Chancellor wili be all-in-all, I would
like you to consider the constitution of the Executive Committee. There are
to be 4 nominated members; there are to be 2 officials, ez-officio; there are to
be 2 professors and if they value their job they will have to keep the Vice-
Chancellor khush; there are to be certain principals irom the various colleges
and if they value their jobs, they will have to keep the Vice-Chancellor pleased.
Then, there are others who dare not say anything against what the Vice-
Chancellor chiooses to put forward. And these are not imaginary -things. 1t
has happened actually. My Honourable friend, Mr. Lalchand Navalrai, gave
us an instance of what happened in_a meeting of the Court of the Delhi Univer-
sity. He moved a certain resolution which the Vice-Chancellor did not approve
of. The votes were taken and Mr. Lalchand Navalrai's resolution was defeated

«
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by the chow of hands. Then "Mr. Lalchand Navalrai claimed a secret ballot
and his resolution was carried by an overwhelining majority by the same gentle-
men who were present in that meeting. This is proof positive that we must

. safeguard against such things happening. You will really, by placing all these

to do should be done in a fair manner and not in an

powers in the hands of a single individual, be tempting him to act as a_dictator
and I strongly object to this provision of the Biﬁl? .

I am just stating before this Honourable House certain main features and
main principles of this Bill. There is u proposal regarding the recognition of
the teachers of the various colleges. My Honourable friend, Mr. Sarcent, said
and I think the Honourable the Education Secretary also said that this Com-
mittee which is_provided in this Bill was agreed to by the variaus colleges at
a Conference. I think it would be better, Mr. President, if I did not go inte
that and if T did not say anything in detail about it. * It is perfectly true what
Mr. Sargent has said that it wae one of the conditions that were laid down by
the Government for giving grants and the :colleges have accepted that condition.
But not freely neither willingly. Most of thbse conditions that are laid down,
if we were to get free consent of colleges without hanging this threat over their.
head that if they would not accept they would not get Government grant, may
be that one college might accept, but all the other colleges will refuse. Tt is
under duress, and any concent under duress should not be stated as an argu-
ment in support of any proposal that you mav put forward before this House.
All that I feel about this Bill is that this Bill will canvert the Delhi University
into a play thing in the hands of one single individual whoever he may be. The
way in which yeu have suggested the ronstitution of the Executive Council,
appointment of Vice-Chancellor and the powers of the Executive Council alt
go to show that later on if we are unfortunate in havirg a man who 13 not
worried very much by scrupulousness or anything of the kind he could play
havoe with all the institutions that are attached to this University. I, want
that these colleges should be free to develop themselves in accordance with
the instructions of the University’ and that they:should be allowed to have a
free hand. . . ’

Now, another power has been given to the Vice-Chancellor that in matters
of discipline he can exercise his powers as he may consider proper. Before this
his powers were curtailed by, statutes, ordinances or rules. It is said in the
present Delhi University Act that the Vice-Chancellor will exercise powers of
discipline in accordance with the statutes and ordinances and such other rules -
as there may be. Now, these few words are to be taken away. It means that

" the Vice-Chancellor is given the fullest discretion to do as he pleases. Sir, all

these. object'ons that I have placed before this Honourable House are against
this Bill. The motion that has been moved by my Honourable friend, Mr.
Lalchand Navalrai, is a very modest one: and the fact that so far not one
Honourable Member of this House has stood up to support the motion which
has been moved by the Honourable the Education Secretary shows the opposi-
tion that is felt by every section of this Hause against the provisions of this
Bill. T would suggest to the Government to reconsider their position, and not

to take advantage of the depleted condition of this House. Whatever they want
; indecent haste. Sir, I

support the motion that has been moved by my Honourable friend, Mr. Lalchand

* Navalrai.

Mr. Amarendra Nath Chattopadhyaya (Burdwan Division: Non-Muham-
madan Kural). Sir, I stand to support the fnotion for circulation. In the
Statement of Objects and Reasons it is said that the object of the Bill is to
amend th: Deihi University Act, 1922, to provide for the introduction of three
years degree course, which is an essential feature of a scheme for the develop-
ment of the University prepared by the present Vice-Chancellor, Sir Maurice
Gwyer. Sir, thiz question of three years degree course hag practically been
accepted and it might be accepted as suggested by previeus speakers. But T
find in the second paragraph it is proposed to make a provision for the appoint-
ment of a whole-time paid Vice-Chancellor. 8ir, T do not know how the neces-
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sity of 8 whole-time' paid Vice-Chancellor arose and how it has been decided,
and nothing has been said in this respect by the Honourable Member who
moved the motion for reference to Select Committee. We have got universities
all over India working for about & century and only three of- them have got
paid Vice-Chancellors. Apart from that the whole Bill is meant to create a
control on' the Educational system which will be carried on under the Delhi
Uuiversity. Sir, control of education by Government through universities is
absolutely undesirable. Sir, I am not at all enamoured of the system of educa-
tion and I have not seen any charm in the system of education which we
have got, still we cannot do away with it, it is unavoidable but it must be
controlled py ourselves. There may be many defects in the management of
colleges, there may be grievances of professors against the management, but,
Sir, on that account we should not be party to a Bill which will take away
all powers from the people with a view to control education. I personally have
no objection tc three years degree course. I fully approve that there should
be an additional class after the matriculation classes. I have no quarre] over
this question of three years degree course. But I thoroughly disagree with the
‘ clause of the Bill of which the whole object has been to create a
§ e . complete control over the educational systerin if it is to be given to
Delhi. .
Mr. President (The Honourable Sir Abdur Rahim): The Honourable Mem-
ber will continue hig speech tomorrow.

STATEMENT RE THE STANDING COMMITTEE FOR THE FOOD
_ DEPARTMENT

The Honourable Sir Sultan Ahmed (Leader of the House): With reference,
8ir, to the short notice question asked yesterday by the Honourable Dr.
Banerjea we have been given to understand that the constitution of a Standing
Advisory Committee for the Food Department would be generally welcomed.
It would clearly be impossibe to get a committee constituted in the course of
the current Session by an election following the adoption of the usual motioa
and in the circumstances it has been suggested that, pending the election of a
separute Committee for the Food Department, the Committee already conati-
tuted far the Commerce Department should serve also as & Committee for the’
Food Department. Government are glad to adopt this suggestion which I
understand, will be generally acceptable.

Some Honourable Members: Yes. Yes. .

Dr. P. N. Banerjea (Calcutta Suburbs: Non-Muhammadan Urban): I only
wish to say that this Committee will always be kept in touch with the depart-
ment and that the grievances of the consumers will be properly heard.

The Assembly shen adjourned till Eleven of the Clock on Thursday, the
1st April, 1943, ' '
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